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COUNCIL OF STATE.
Monday, 3rd September, 1934.

The Council met in the Council Chamber at Viceregal Lodge at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
INDIAN TEA CEss COMMITTEE.

179. Tae HorouraBLE Mr. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the functions and the personnel of
the Indian Tea Cess Committee ? What is the method adopted for the selec-
tion of the personnel of the Committee ?

(b) What is the amount of money given per annum to the Indian Tea Cess
CGommittee by Government for propaganda work in India and abroad ?

(¢) Do Government grant such financial help to any other institution of
this nature such as the Soft Coke Cess Committee ! If so, what is the amount
of annual grant forit ?

(d) Will Government be pleased to state the manner in which the money
is spent abroad by the Indian Tea Cess Committee and for what purposes ?

(¢) Are there any provincial branches of the sub-committees of the Indian

Tea Cess Committee ¥ If so, how many and in which of the provinces ?
. Tae HoNouraBLE Mr. T. A. STEWART : (a) The Honourable Member
is referred to section 4 of the Indian Tea Cess Act, 1903 (IX of 1903). I lay
on the table a statement giving the names of the present chairman, vice-
chairman and members of the Committee.

(b) and (c). Government do not give any grant directly to the Committee
but the proceeds of the cess imposed by section 3 of the Tea Cess Act, 1903,
the present rate of which is the maximam, are paid to the Committee after
deducting the expenses ot collection. The amount of such proceeds paid to the
Committee in the year ended 31st March, 1934, was Rs. 14,24,419.

(d) and (¢). Information has been called for and will be placed on the table
of the House when received.

Tue HoNourasir Mr. JAGADISH CHANDRA BANERJEE : . Will
the Honourable Member kindly inform this Bouse how many Indians are there
on the Indiaa Tea Cess Committee and whom do such Indiaris represent, i€,
who nominated or elected them ?

Tae HoNouraBLE M. T. A’ STEWART: 1 have already informed the
Honourable Member, Sir, that I am laying a statement on the table
Gontaining the names of the members of the Indian Tea Cess Committee.

Tug HoNouraBL: Sriyur HERAMBA PROSAD BARUA : 1 understand
that a Publicity Officer bas been appointed by the Tea Cess Committee: . Will
t];ftia Government be pleased to give the name; functions and salary of that
officer ?

- Tae HONOURABLE MR T. A. STEWART I must.ask for notice of that
question, Sir, © ~ . N '
M117C8 A 525 ) B



526 COUNCIL OF STATE. [3rD SEPT. 1934.

Stutement showing the personnel of the Indian Tea Cess Commiltee.

Names. Nominated by—-
1. Mr. J. Jones, Chairman )

2. Mr. J. 8. Graham, Vice-Chairman
3. Mr. Balfour Smith .. :
. Maulvi Abdul Matin Choudhury ‘. leﬁm Tea Assodiation.
. Mr. T. Lamb

. Rai Bahadur Siba Proud Barooah

Mr. E. J. Nicholls
. Mr. D. D. Storrar

© ®a & o oA

Mr. C. K. Nicholl .. . .1&5gd Chamber of Commerce. ‘

10. Mr. A. R. Mellis ..
11. Mr. H. L. Puttock . .. Madras Chamber of Commerce.
12. Mr. J. M. Kilburn ..

13. Mr. R. G. Boyle
14. Mr. F. J. Heathcote

" } Assam Branch, Indian Tea Association.

' .lnurms Valley Branch, Indian Tea Assovia-
16. Mr. J. Scott Rae .. .. ..J) tion.

16. Mr. F. J. Durnford .. .. .. The Darjeeling Planters’ Association and
the Terai Planters’ Association jointly.

17. Mr. F. M. Graham .. . .e
The Dooars Planters’ Association.
18. Mr. G. Hepburn .. . .. ‘
19. Mr. Riraj Kumar Banerjee .. .. Indian Tea Planters’ Association, Jalpa.-
guri.
20. Mr. A W F. Mills .. .. The United Planters’ Association of South-
ern India. '

INDIAN TEA CEss COMMITTEE.

180. Tes HMonouraBie Mr. JAGADISH CHANDRA BANERJEE :
How many Indians are employed as subordinates in the staff of the Indiam
Tea Cess Committee ? If none, will Government be pleased to state why the
posts of superintendent have not been Indianized ? When do
to Indianisssnoh posts ? ey propose

Tur HoNounasii MR. T. A. STEWART: Appeintments on the staff
of the Committee are made by the Committee itself and Governwment have no

hand in the matter. I will, however, forward a copy of the Honourable
Memmber’s question to the Committee.

INDIANE SHOT IN SOUTH AFRICA.

181. Tee HoNourasLe Mr. JAGADISH CHANDRA BANERJEE :
(a) Hes the attention of Government been drawn to the news item published
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in Forward of Calcutta of the 25th July, 1934 (town edition) under the
caption ‘ Indians Shot in South Africa ” ? ' If so, will Government be pleased
to make a statement on this tragedy giving the names of the Indians shot
and the reasons for such happenings ?

(b) What steps did the Union Government of South Africa take to find
out the clues of the murderers ?

(c) Is it a fact that including the above mentioned murders, this is the
sixth tragedy in which Indians have been the victims ? If so, will Govern-
ment be pleased to state what measures have thc Government of South
Africa taken to protect the lives and properties of the Indians there ?

(d) Is there any Indian Agent in South Africa appointed by the Gov-
ernment of India ¢ If 8o, what steps did he take for the prevention of -such
crimes ! What steps did the Government of India and their Agent take for
compensating the families of the dead ¢ -If none, why 1

Tue HoNouraBLE KnaN Bamapur Mman Siz FAZL-I-HUSAIN:
(@) Government have seen the article referred to. They have no information
beyond what has appeared in the press.

(b) The Union police authorities have the case in hand.

(c) and (d). According to one of the newspaper reports, this is the sixth
incident of its kind that has happened in Natal since 1915. Indians in South
Afrioa are as much under the protestion of the ordinary law of the land as
South Africans. The Honourable Member will agree that in spite of such
protection, murders unfortunately take place in the most efficiently administer-
ed countries. It isunderstood that, as a result of incidents like the one referred
to by the Honourable Member, Indians trading in out of the way places have
asked for more liberal issue of licenses to possess arms and this request has been
acceded to by the authorities concerned.

MEASURES ADOPTED FOR THE DEVELOPMENT OF SALT MANUFACTURE IN
BENGAL.

182. Tem HonNouraBLe Mr. JAGADISH OUHANDRA BANERJEE :
(a) Will Government be pleased to state what measures they have adopted to
develop the sslt manufacture in Bengal ?

(b) Have they given any money to the Government of Bengal for the

purpose out of the amounte obtained from the additional duty imposed for
the purpose ¥ If so, what is the amount ?

(c) How many Indian coneerns are. there in Bengal whioh propose to
manufacture salt ?

(d) Has any one of them received any State-aid in the shaps of a grant
or bounty by way of encouragement or impetus to the indigenous salt industry
for which the Government of Bengal received its quota from the revenues
obtained from the additional salt duty? Will Government he pleubd to
state the total amount received by the Bengal Government as its quota from
the additional salt duty sinoe ite imposition ?

Tre HoNourasLe Sir ALAN PARSONS : (a) The Government of India
had an exhaustive enquiry made into the question of developing the aalt
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mmdustry in Bengal by an expert officer deputed for the purpose in 1931-33.
The report was sent. to the Government of Bengal for consideration.

(b) and the last part of (d). Yes. The amounts paid were :

Rs.
1931-32 .. . .. .. 5,36,600
1932-33 .. .. . . 6,04,300
1933-34 .e .. .. 2,11,800

A total of Rs. 13,62,700.
(c; I have no information.
The first part of (d). No.
Tee HoNourasLE Mr. JAGADISH CHANDRA BANERJEE: Wil
the Honourable Member kindly state for what purpose was this sum utilised

by the Government of Bengal ? Under whose authority did the Govemment
of Ben.gal utilise this fund for General Administration ?

Tue HoxourarBLE Sik ALAN PARSONS : Briefly, Sir, the Government
of Bengal were under no obligation to apply this sum to any other purpose
than General Administration. There was no condition attached to it, and it
was not necessary to apply it to investigation on manufacture of salt only.

Tue HoNourasLe Mr. JAGADISH CHANDRA BANERJEE: Why
did not the Government of India object to such funds being utilised for purposes
other than those for which it was originally granted ?

TrE HonouraBLE Sig ALAN PARSONS: 8ir, I think the Honourable
Member would not have reed out his seccnd supplementary question if he had
listened to the answer which I gave him to the first.

Tue HoNouraBLE MR. JAGADISH CHANDRA BANERJEE : Is there
any Salt Committee of the Government of India ? Was this anomaly caused
by the Government of Bengal brought before the Salt Committee ¢ If not,
why not ?

- Tue HoNcURABLE SiR ALAN PARSONS: Will the Honourable Member
explain what he means by “ anomaly " ?

The HonNouraBLE THE PRESIDENT: What is your definition of
“anomaly " ?

Tax HoNourABLE 81R ALAN PARSONS: What is the anomaly to which
the Honourable Member refers ? :

-Tne HonouraBre Mr: JAGADISH CHANDRA BANERJEE: Dis-
crepancy, Sir.

TrE Howumm.n TaEe PRESIDENT : Anamaly ” does not mean
discrepancy !

‘Tue HoNouraBLe Sir ALAN PARSONS: What discrepancy does the
Honourable Member refer to ?

(The Honourable Mr. Banerjee did not make any reply.)

Tue HoNouraBLE THE PRESIDENT : - Will you ptoeeed with your next
questlon, plesse ?
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REAsoNs ¥OR BILLETING THE NoORFOLK REGIMENT IN THE GOVERNMENT
INTERMEDIATE CoLLEGE HosTEL, DaCCa.

183. Tae HonourasLe Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state the reasons for billeting the troops of
gxe No;'folk Regiment in the Government Intermediate College Hostel at

acca ?

() How long will the British troops remain in the said hostel buildings ?

(c) Will Government be pleased to state why the barracks erected nearly
a couple of years ago near the Dhakeswari temple for the British soldiers have
been considered to be unsuitable for their habitation ?

(2) What was the total cost of erecting the said barracks near the Dhakeswari
temple ? Who was responsible for the construction ?  Were any steps taken
against the officials responsible for such wastage ? If not, why not ?

(e) Will Government be pleased to state whether they are giving any rent
to the authorities of the Dacca Intermediate College for quartering the British
troops in the Dacca Intermediate College Hostel ? If not, why not ?

(f) Will Government be pleased to state where the students of the hostel
have been accommodated ?

His ExcerLEncy THE COMMANDER-IN-CHIEF :. Enquiries have
been made and a statement will be laid on the table of the House in due course.
But I understand that some of the troops had to demand shelter from
the civil authorities, as certain of their temporary huts had been demolished
by a gale.

The troops were not accommodated in barracks, they were temporarily
hutted in wood and matting hutments in circumstances of considerable dis-
comfort. ‘

GRIEVANCES OF INDIANS IN ZANZIBAR.

184. Tax HonouraBe Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state what steps they have taken to
inquire into the grievances of the Indian residents in Zanzibar ?

(b) Have they deputed any officer to inquire into the vauses of the
grievances of the Zanzibar Indians ? If so, who is that officer ? If not, why
not ?

(¢) Do Government propose to send any non-official Indian to inquire
into the gricvances of she Zanzibar Indians ?  If not, why not ?

Tre HoNouraBLE KuAN Bamapur Mian 8iz FAZL-I-HUBAIN :
(@) and (b). The attention of the Honourable Member is invited to the reply
given by me on the 8th August, 1934, to parts (b) and (c) of the Honourable
Rai Bahadur Lala Mathura Prasad Mehrotra’s question™No. 17.

(c) No ; because this is unnecessary.

Tre HoNourapre Mr. JAGADISH CHANDRA BANERJEE : ~With
regard to (a), Sir, may we know what are the experiences of the officer recruited
in comnection with Indian emigrante for which he has been selected ?
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Trr HoNoUrABLE KHAN BaHADUR MiAN S1r FAZL-I-HUSAIN : Con-
siderable previous experience of Indians overseas.

- PosP oF ASSAY MasTEr, BoMBAY MINT.

- 185. THE HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state why the post of the Assay Master in
His Majesty’s Mint in Bombay was retrenched or abolished ?

(b) Was the incumbent of the post given any pension ? 1f not, why not ?

(c) How long was the incumbent of the retrenched post in service and why
was not he given any other employment ?

(d) How many Assay Masters arc there in the different mints of India,
kow many of them are Indians and how many of the Assay Masters 3 were super-
annuated at the time when the incumbent of tho post retrenched in Bombay
was discharged ?

(e) Will Government be pleased to state the number of Deputy or -\sms
tant Assay Masters in India and how many of them arc Indians ?

(f) Did Government make any provision for the retrenched officor in any

cbemical or industries department of the Government of India ? Ifnot. why
not ?

(g) Is it a fact that at the time of the last retrenchment tho Honourable
the Finance Member gave an assurance that retrenched officers would be given
the first chance of reappointment when vacanciés oceur ? If so, will Goverament
be pleased to state how many vacancies in the grade of Assay Masters occurred
since the post of the Assay Master in the Bombay Mint was retrenched and the
services of the incumbent of the post were dispensed with ?

Tae HonourasLe SirR ALAN PARSONS :  (a) The post of Assay Master,
Bombay Mint, was abolished as a measure of retrenchment.

(b) The incumbent was retired on compensation pension under the re-
trenchment terms.

(c) and (f). The retrenched officer was appointed to the Assay Office
in January, 1920. He could not be given other employment because no
suitable appointment was available.

(d) and (¢). The post in question was the only post of Assay Master. There
is now only one superior post in the Department. The designation of this
post is Chief Assayer, Bombay Mint, and the present incumbent is an Indian.

(9) As the only post of Assay Master has been abolished there have been
no vacancies in that grade. Consequently any assurance which may have
been given regarding the reappointment of retrenched officers does not apply
to this case.

REeseERVE BaNk oF INDIA.

186. Tt HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE :
(@) Will Government be pleased tostate when the Reserve Bank will be
astablished in India.

(b) 'Whten will the shares of the Resérve Bank be placed in the mariet ¢
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(¢) Will Government be pleased to make a statement as regards the
drrangements that are being made by them for setting up the Bank ?

Tue HonouraBLE 81k ALAN PARSONS :  (a) and (b). T am not yet ina
position to make an announcement. "

(c) The detailed arrangements for setting up the Bank are under active
investigation and are now in a fairly advanced stage of preparation. A senior
officer has already been placed on special duty to see to their completion, so
far as that is possible before the Central Board is actually constituted.

REspoNsE 10 THE SALE oF TrREAsURY BiLis, ETC.

187. T HonouraBLe Mr. JAGADISH CHANDRA BANERJEE :
(#) Will Government be pleased to state the condition of the response to the
Treasury Bills sales, part‘cularly to the intermediates of three months’ bills,
the tenders for which were opened on the 24th July last ?

(b) What was the average rate of accepted tenders and what was the
amount fetched by the sale of three months’ intermediates from the 18th to the
23rd July last ?

(c) Will Government be pleased to state why the sale of intermediate
bills from the 25th to 30th July last was announced at Rs. 99-12-6 ?

Tue HoNouraBLE SiR ALAN PARSONS : (a) and (b). Rs. 2,14,75,000
were offered. Tenders at Rs. 99-12-3 and above were accepted in full,
and then at Rs. 99-12-0 were allotted approximately 75 per cent. The average
rate of accepted tenders was 15 annas 7 pies per annum.

In the week from July 18th to 23rd, 23 lakhs of intermediates were
sold.

The Honourable Member may like to know that this information always
appears in the leading newspapers the day after tenders are opened.

(¢) The rate for intermediate bills is fixed slightly higher than the tender
rate of the previous week.

REPOR’I‘ ON THE ECONOMIC SURVEY OF INDIA BY PROFESSOR BOWLEY AND
MR. ROBERTSON.

188. Tae HoNouraBLE Mr. JAGADISH A CHANDRA BANERJEE :
(o) Will Government be pleased to state what effect they have given, or
propose to give, to the Report of the Economists, Professor Bowley and
Mr. Robertson, who eame out to India at the invitation of Government ?

(b) What was the total cost of the economic survey made by these two
economic experts including their honorarium ?

(c) Will Government be pleased to lay on the table copies of the Report of
Professor Bowley and Mr. Robertson and fix a date for the discussion of the
report in this House ¢ If not, why not ?

Tre HoNouraBLE S1R ALAN PARSONS : (a) The report is still under
departmental consideration.

‘(b) About Rs. 83,000.
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{c) Copies of the report were supplied to Members of both Houses last
April. T do not think that any useful purpose would be served by discussing
the report at the present stage, but it is of course open to the Honourable
Member to table a resolution on the subject if he wishes to do so.

FIXATION OF PROPER STANDARDS OFP JUTE.

189. Tae HoNouraBLE MR. JAGADISH CHANDRA BANERJEE:
{a) Will Government be pleased to state what steps they have taken for the
fixation of proper standards of jute on which there is an excise duty ?

(b) Has the attention of Government been drawn to the following
observation of the Central Banking Enquiry Committee : ““In view, how-
ever, of the great importance to the produce, the standards should be fixed as
early as possible and we further recommend that the Local Governments con-
cerned should take prompt steps for the fixation of proper standards of jute” ?
If s0, how have they given effect to this part of the Report of the Central
Banking Enquiry Committee ?

THE HoNoURABLE KraAN Bawapuvr Mian 81k FAZL-I-HUBAIN:
(a) and (b). Government are aware of the Central Banking Enquiry Committee’s
remarks regarding the fixation of standards of jute. This question, among
others, was examined by the Bengal Jute Enquiry Committee, and I would
invite the Honourable Member’s attention to the resolution of the Local
Government, dated the 12th February, 1934, in which they say that the various
.recommendations of the Committee are being considered.

INDIAN TrRADE COMMISSIONER IN ITaLy.

190. Tee HonouraBie Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state the necessity for the appointment
of an Indian Trade Commissioner for Italy ?

(b) What are the qualifications and what will be the remuneration of
the officer appointed ?

(¢) Will Government be pleased to state the nature and the volume of
trade Italy has with India and vice versa ?

(d) What are the Italian articles or goods that India consumes ?

() Will Government be pleased to state the names of the Indian articles
or raw materials that are consumed by Italy and the amount of annual exports
of such articles to Italy for the last five years %

THe HoNouraBLE MR. T. A. STEWART : (¢) The proposed appoint-
ment of an Indian Trade Commissioner in Italy forms part of the scheme
for the appointment, of Indian Trade Commissioners abroad, the necessity for
which is set forth in the Proceedings of the Meeting of the Standing Finance
Committee held on the 16th January, 1930 (Volume IX, No. 13).

(b) The officer selected for the post was recruited through the Public
Service Commission in 1931 in view of his business experience. He has since
then been under training in the Commercial Intelligence and Statistics Depart-
ment, Calcutta, and in July last proceeded to London to receive further train-
ing in the Trade Department of the High Commissioner’s Office for four months.
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On appointment as Indian Trade Commissioner he will receive the following
remuneration :

Pay—£1,000—50—1,5600 a year.
Representation allowance—£250 a year.
House rent allowance—£150 a year.

The question of granting him compensation on account of the depreciation
of sterling in relation to the lira is under consideration.

(¢), (d) and (e). The information desired by the Honourable Member
will be found in the Annual Statement of the Sea-borne Trade of British India,
copies of which are in the Library of the House.

THE HONOURABLE Sa1vip RAZA ALI: What had this officer been doing
since 1931 when he was appointed ? ’

¢ Tue HoNoURABLE MR. T. A. STEWART : He has been, as I said, in the
Office of the Director General of Commercial Intelligence and Statistics in
Calcutta.

TRANSFER OF THE IMPERIAL INSTITUTE OF AGRIOULTURAL RESEARCH FROM
Pusa Tto DELHI.

191. Tee Howourasie Mr. JAGADISH CHANDRA BANERJEE:
(a) Will Government be pleased to state whether Government have definitely
decided to remove the Pusa Agriculture Institute to New Delhi ? If so, when
will the removal begin and what will be the cost of such removal ?

(b) Where will the Institute be located in New Delhi? Will new
buildings be erected for the purpose ? If so, at what cost ? Will there be
sanitary arrangements such as pipe water, electric lighting and underground
drains in the locality where the Institute will be located in the suburbs of
Delhi ?

(c) Are the expenses of the said Institute at Pusa entirely borne by the
Government of India ? If so, what is the amount spent annually for the
upkeep of the Institute ? Do the Government of Bihar and Orissa contribute
any money towsrds the annual expenditure of the Pusa Agricultural Institute ¢
If s0, what is the amount ¢

(@) Will Government be pleased to state why do they contemplate
removing the said Institute to New Delhi ?

(¢) Have Government consulted the non-official bodies in Bihar and
Orissa as well as the Government of Bihar and Orissa ? If so, will
Government be pleased to lay on the table the views of the different non-
official bodies and of the Local .Government of Bihar and Orissa on the
proposed removal of the Pusa Institute to New Delhi ? ’

(f) Have Government considered the inconvenience to the research work
of the students of otherprovinces owing to the climatic conditions in the
capital of India ? If so, what are the Government’s reasons in favour of
‘the removal ? .

Tox HoNoUrRABLE KuaN BavapiR MmN Six FAZL-I-HUSAIN
:{a) Y¢s, the'work of removal will start very shortly. The cost of transfefring
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staff and equipment from Pusa to the site near Delhi is estimated at about
Ras. 2} lakhs.

(b) The Institute will be located within 12 miles of New Delhi. The
cost of the new buildings, which will be fitted with all necessary conveniences,
such as electric lighting, pipe water, etc., is estimated at about Rs. 29 lakhs.

(¢) Yes. The annual expenditure of the Institute varied from year to
year, but in 1930-31, when tE: Institute had its full complement of officers,
its recurring expenditure was about Rs. 9 lakhs. No contribution is made
by the Government of Bihar and Orisea towards the expenditure.

(d) and (f). T would refer the Honourable Member to my speech on Mr.
Hossain Imam’s’adjournment motion on the subject of the removal of the
Pusa Institute on the 9th August, 1934.

(¢) No. The Institute is a Central Institution and the question of its
removal is primarily one for the Government of India to decide. The Local
Government will be consulted as regards the disposal of the buildings and the
estate at Pusa.

Tre HoNourasLe Mr. HOSSAIN IMAM :  Will the Honourable Member
enlighten the House as to what is the expenditure now after retrenchment ?

Tae HoNouraBLe KHAN Banapur Mian Smr FAZL-I-HUSAIN : If
you will kindly put in a question I will get out the figure.

Tre HoNoUraBLE MR. HOSSAIN IMAM : 1 do not find that the question
asked for the expenditure before the retrenchment.

Tere HoNouraBLE KHAN Banapur Mian Sir FAZL-I-HUSAIN : Then
you have got some additional information !

PROBATIONERS IN THE TRAFFIC DEPARTMENT OF THE CArcurTa PORT
COMMISSIONERS.

192. Tre HowourasrL: Mr. JAGADISH CHANDRA BANERJEE:
(0)Is it a fact that the Commissioners for the Port of Calcutta recruited in the
year 1929 a few probationers in their Traffic Department in order to train them
for officers’ posts? If so, how many were altogether recruited and to
what different nationalities, castes and creeds they belong ¥ What are the
qualifications of each of them ?

(b) Is it a fact that the selected candidates from all over India who applied
for appointment as traffic probationers were asked to appear before a board
for the final selection and that they were paid second olass railway fares from
their respective stations to Calcutta and back ?

(c) If 80, how many of the candidates from the mofussil were granted inter-~
views and what was the amount spent on their travelling expenses

(d) Is it & fact that these probationers since the completion of their period
of training in 1932 have up to now been neither provided with suitable posts
nor have they been confirmed in the services for which. they were recruited ?

~ (e) Is it a fact that after these probationers had completed their period
of ‘ttaining there were vacancies in the senior tank of the Port Trust Services
by the oreation of new posts or otherwise, both ‘in the traffic ‘and other
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departments and that such posts were filled either by persons holding
subordinate and clerical posts or by outsiders ? If so, why so ?

. Tre HonNouraBrE Mr. T. A. STEWART : The information asked for
is beiug obtained and will be supplied to the Honourable Member in due
course.

PosT oF SUPERINTENDENT, LANDS AND HSTATES DEPARTMENT, UNDER THR
' Carcurra Porr COMMISSIONERS.

193. Tee HonNouraBLE MR. JAGADISH CHANDRA BANERJEE :
(a) Is it a fact that towards the end of 1933 the Commissioners for the Port
of Calcutta filled an appointment in the senior scale in their Landsand Estates
Department ?

(b) If so, what scale of salary has been fixed for that appointment and
what was the scale of salary fixed for the former incumbent of the post, i.e.,
the Superintendent, Lands and Estates, who was in charge of the section ?

(c) What qualifications and special training does the newly appointed
candidate possess ? What were the qualifications of the former Superintendent,
Lands and Estates ?

(d) Was the vacancy at all advertised ? If so, where and how ? If not,
why not ?

(e) Is it a fact that during 1932 the Port Commissioners appointed two
audit inspectors on a much lower scale of salary than what used to be
previously attached to the post ? )

Tee HoNouraBLE MRr. T..A. STEWART : The information asked for
is being obtained and will be supplied to the Honourable Member in due course.

RESEARCH SCHEMES SANCTIONED BY TBE IMPERIAL COUNOCIL OF AGRICULTURAL
RESEARCH.

194, TeE HonNouraBLe Mm, JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the names of the different schemes of
research which have been sanctioned by the Imperial Council of Agricultural
Research during the last two years ? Will they be pleased tostate the names
of the provinces or Indian States where such researches are being carried
out ¥ Will they be pleased to state the amounts sanctioned for each of such
researcbes ?

(b) Will Government be pleased to state the schemes of researches which
have been sanctioned during the last two years with the names of the pro-
vinces or states where researches have been proposed to be undertaken but
for which funds bave not yet been made available *

Toe HoNoumabte Kuan Bawapur Muan Sir  FAZL-I-HUSAIN - :
(a) and (b). Statements are laid on the table.
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Statement showsng research achemes sanciioned and financed byﬁs

Soheme,

Bengal.

Bombay.

United

vinoes.

. ‘
M ]

10.

11

. Schome sabmitted b{ the Im-

. Experimental

ial M ist, for
wmroh w mosenic” and
other oane discases at Puea.

. Grant for the Government of

His Righness the Maharaja of
Myeore of Ra. 21,000 epread

over a period of five years for |

the breeding of thick canes.

Chief Eoonomist. (Enquiry
into the vost of produstion of
orops in the principal sugar-

- oane and ootton treots in India

and cost of meetings,)

. Bcheme for the establishment

of a new branch of Agrioultural
Meteorology (under the Indian
Meteorologi

ogical Department at
Poona).

t of
ruangoes to the Empire Mar.
keting Board,

Qb

for the titation of
a Statistical Section under the
Imperial Counoil of Agrion)-
tural Research as the nuclens
of the pro) Bureau of
Agricultural Intelligonoe.

Appointment of Veterinary In-
vestigation Officers in provinoces
(Re. 4,50,000) spread over five
years in each province,

3 A'ﬂ;ointment of Smisl;icinn for

oompilation of certain sta-
tistios relating to feeding soales,
eto., in military dairics.

Total

. Hoheme for a research and test-

ing station for the indigenous
system of gur and sugar manu-
facture, drawn up by the Sugar
Teohnologist, Imperial Counctl
«f Agrioultural Research.

Indian Sugar Trade Informa-
tion Servioe.

Enquiry into the production of
sagar-canc and eotton oro
and cost of meetings (Re.
4,42,700) spread over 33
Yeara in each province.

9,620

80,000 ¢

Schemes sanctioned and

.

50,000

59,520

50,000

© 83,300

35,700

87,000

52,900

67,400 | “#7,100
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North-
Cen¥ral West Central Imperial Counoil
Pro- | Assam. | Burma. | Fontier Hmn- Mysore. | Baroda. | Govern- of Agrioultural
vimoes. Pro- ment. Rescarch.
vinoe,
financed in 1938-33.
65,000
(3 years)
21,000
(5 yoars)
b 68,800
(3§ years)
L
56,000
(3 yoars)
35,000
(3 years)
50,000 | 50,000 50,000
7,800
(2 yoars)
50,000 | 50,000 50,000 21,000 1,21,000 ‘!,ll',ow'
pinanced  in 1933-34.
1,867,380
(6 yoars) -
84,100
(6 yours)
az.aoo_ 18,000 * 16,000 | 16,000 20,000
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Statement showwng rescarch schemes sanctioned and financed. by the

Scheme.

 Madras,

Bengal.

Bombey.

United
Pro-

vinoes.

Punjab.

Bikar
and
Orines.

T erial Toatitn of Ageiont
‘mperi tate ioul-
tural Research, for a
grmto! Re. 87,000 spread over
u:: years for :um work on
tios of sugar-cane at
the ﬁ‘perid Cane-breeding
SBtation, Coimbatore.

13. Rescarch ou sugar and -
cane Regearch Btation
4,32,400).

14. Grant to Prinocipal,
College, Agra, for investigation
into the rusts of whutg.nnd
barley.

16. Award of a prize for & bone
crusher.

16. Grant to Punjab Government
for Looust research.

17. Grant to the Government of
Madras for research work on
potatoes.

18. Fruit rescarch  schemes
(Rs. 4,75,200).

18, Grant to His Exalted Highness
:ho Nizam's Gowﬂtl’:em for
mprovement of oastar
orop in India.

20, W fromb the Gmmm?nt
Punjab for investigation
into the most nihh;g‘:nd
md‘mthodl of oomhs;
i t types of it
:&lﬁw raymin_l':hin h ﬂeﬂ
) with experimen!
to determine whgn oertain
mineral deficiencies tend to
lower amimal resistance to
pazasitioinfection.
21, Grant to the Government of
Bombay of £500 (Re. 6,667)
on acoount of deputation of Dr.

B. N. Uppal, Plant Pathologist
to. Government o foreign

m. to study various
of plants.
Total .

1,860,100
(5 years)

20,
(5 yoars)

66,100
(5 years)

87,000
(6 years)

90,200
(8 years)

6,700
(1 yoar)

1,01,800
(6 yoars)

54,800
(2 years)

1,60,800
(B years)

Sohemes sanctigned ond

1,33,000
(8 years)

11,800
(2 years)

11,100
(8 years)

20,100
(8 yoars)

90,000
(8 yoars)

e

2,88,500

83,700

'1,84,800

2,432,400

127,100
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| North.
Centrsl W eat Central Imperial Counoil
Pro- | Assam. | Burms. | Frontior | Hyders- | Mysorv. | Barods.| (fovern- of Agriculturel
vinoes. Pro- bad. ment. Research.
Vince.
financed in 1933-34—contd.
37,000
(5 years)
Y
L]
48,000
(6 years)
(Tho _pesiod
! over
which this expen-
ditose is to be
spread is not fixed.)
32,800
. yoar)
L)
53,300 | 48,000 48,800 16,000 | 16,000 37,000 2,98,480
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Research, but awasting

provisson of funds. -
Serial Schemes Cost. Province.
No.
Ras.
1 | Tobacco Expert for Bengal (b years) . Bengal.
Tobacoo Expert for Madras (5 years) . | »1,33,150 |<{ Madras.
Tobaocco Expert for Punjab (2 years) .. Punjab.
2 | Application from the Government of Bombay
for a grant for research in sheep-h'eedmg
(for 10 years) 85,122 | Bombay.
3 | Application from the Government of Assam for
» grant for mvestngatlon in fruit oultiva-
tion in Assam 87,424 | Assam ‘
4 | Application from the Government of Bengal for
a grant of Rs. 65,579 for research into dis-
eases of poultry in Bengal .. 66,579 | Bengal.
5 | Research in the cytolagical study of Indian orop
plante (5 yeazs) - 25,830 | Madras.
6 | Scheme for the invemgstnon of tuberoulosis
and Johne's disease among animals .. | 2,00,000 | Imparial Institute
of Veterinary
Research, Muktesar.
7 | Application from the Government of Madras for -
a grant for research in oil seeds in Madras 87,100 | Madras.
8 | Scheme for conducting research in warble flies
at the Muktesar Institute at a cost of 32,400 | Imperial  Institute
of Veterinary
Research, Muktesary
9 | Application from the Government of the' Unifod
Provinces for a grant of Re. 38,566 for
research on sunn hemp .. 34,266 | United Provinces.
10 | Animal nutrition ressarch scheme, Bangalore Imperial Institute
of Agricultural
Research, Pusa.
11 | (si¢) Value of oil cakes and oil seeds for workmg v
bullocks . 45,490 Do.
(s») Extension of la.borst.ory loonlttles 23,100 Do.
12 | Extension 'of sewage farm investigations thh
special reference to papaya and plantain in
ocultivation (3 years) .. 18,340 | Mysore.
18 | Soheme by Dr. P. E. Lander for d.etermmmg t.he .
feeding - values of certain food grains, oil
seeds and oil cakes for working bullocks and
dairy cattle 38,570 | Punjab.
14 | Statistical basis of the est,lmstu of produotlon
of crops in India . .. 5,000 | Imperial Cotinisil
of Agricultural
CITPRTar e - - S i - e .u.,._ﬁ"\,. ErCT. .Rm“h' ke L ote
15 | Feeding values of oil-seeds, cakes and other
concentrates to miloh animals .. 46,630 | Pusa.
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List of schemes sanctioped by the Imperial Council of Agricultural Reaearoh but awaiting
provision of funds-—contd. -

o

Serial

§9g .

Schemes.

Cost.

Provinoce.

16
17

18
19

21

22

26

Dr. Puri's scheme for work on the standardiga-
tion, of physioo-ochemical single value mea- .
surements most suitable for Indien soils
(5 years) .

Applloatlon from Dr Thapo.r for mvestxgstion
into helminthiasis of cattle, sheep, etc. ..

Application from the Government of Madras for
& grant for research on rural pisiculture ..

Application from thé Bihar and Orissa Govern-
ment for & grant for research on the econo-
mic of irrigation from tube-wells .

Application from the Government of Ausam for
a grant for a scheme of cattle nutrition

Punjab Government scheme for the installation
of wheat milling and baking laboratory
at Lyallpur

Study of the composmon and nutrmve vnlue
of milk of the cow, buffalo and goat .

Research into the indigenous drugs of Indis’
with special reference to the toxicology ..

Scheme for the development of methodology in
rural research by the Viswa Bharati Insti-
tute of Rural Reconstruction Sriniketan (3

Application from the Government of Bombay
for a scheme of poultry breeding research in
Western India

Application from the Government of the North-
West Frontier Province for a grant for a
sugar-cane research scheme .

Application from the Government of Burma for
a scheme of research into parasites to control
the beetle pest of sugar-cane in Burma

13,500

19,790
47,660

73,680

69,788

22,300
50,588
73,080
18,750

13,045

64,2560

11,200

Punjab. -
United Provinces.

Madras. *

Bihar and Orissa.
Assam.

Punjab.
Madras.

Bengal.
Bombay.

North-West Frontier
Provinoe.

Burma.

RESEARCH SOHRMES SANCTIONED BY THE IMPERIAL COUNOIL OF AGRICULTURAL

RESEARCH.

195. THe HoNouraBLe Mr. JAGADISH CHANDRA BANERJEE :
(a) Will Government be pleased to state the names of the different schemes
of researches which were not approved with the names of the provinpes and
the names of the research laboratories which submitted such schemes to the
Governing Body of the Imperial Council of Agricultural Research ?

(b) Will Government be pleased to state the percentage of schemes sub-
mitted by the Madras Govérnment and approved and.  the percentages of
schemes submitted by each of the other provinces and approved ?

M117C3

[o]



"COUNCIL OF STATE. [3rD SEpT. 1934.

ois
(¢) Is it a fact that schemes .of research submitted by other provmoml

Governments are not considered till a similar research scheme with minor
additions and alterations are received from the Madras Government ? If go,

why ? i
Tue HoNourRaBLE Kuax Bauapur MmN Sk FAZL-I-HUSAIN :
(@) and (b). Statements are laid on the table.

(0) No. It is not clear what the Honourable Member has in: mind and
what it exactly is with which he is not satisfied. If he were to ap me of it,
I will be glad to look into it. I am sure he does not wish me to start a fishing

enquiry. :

— St

Liat of achemes not approved by thzfﬁprhi Counesl of Agricultural Research.

Schemes. " Province. Research laboratory.

No.

(Iy—During 1929.

1 | Finanoial assistance to the National Hopse
Breeding and Show Society of India.

(I1)—During 1930.

intment of Research Officer at the

perial Institute of Veterinary Re-
search, Muktesar, to investigate into
oontagious abortion among dameme
animals,

8 | Appointment of a Research Officer for
equine diseases at the Imperial Insti-
tute of Veterinary Research.

Imperial Institute of
Veterinary Research,
Muktesar.

2| A Ceatral Government. .

Establishment of a Veterinary Institute-

in the Central Provinces.

Application for a grant-in-aid towards
experimenta in the utilisation of sewage
for manurial purposes by different
methods conducted by the Nagpur
municipality at the séwage farm.

Financial assistance to the National
?om Breeding and Show Sooiaty of
ndia

lication from the United Planters’

iation of Southern India, Madras,

for a grant in connection with the cam-

paign against the coffee berry borer,
Stephanoderea Hempes.

Award of a prize of Re, 1 lakh forﬂga.r-
cane crusher.

Centrsl Provinces ceay

Government.

Do.

Delhi.

Madras Government.

. Imperial Council of
Re- .

Agricultural
search.




QUESTIONS 'AND ANSWERS.
Lint-of schemés not approved by the Imperial Council of Agricultural Research—eontd, *

543

B;‘rhl ‘Schemes. Province. Research laboratory.
0.
(III)—During 1931.
9 | Experiments on manuring and marketing | United Provinoes.
new types of barley. -
10 | Bee-keeping . Cgptnl Government.
11 | Production of sgticultural cinema Sims | Tmperial Counetl of

12
13

14

15

16

17

18

19

E

26

27

(IV)—During 1932.
Research work on plant physiology
Studies on electroculture
Marketi
South

Work on the photo-chemioal aspect of the
nitrification in soils.

of the ground nut crop of the
ot Distriot.

Research on the destruction of insect pests|

and harmful bacteria with the aid of

ultra-sonic waves.

Investigation of the traffic of live-stock

through Bihar and Orisea.
Research on diseases of poultry

Development of R. E. I. Dairy of Radha-
swami Sat Sangh Sabha, Agra.

E:.E?m ‘ the Allahabad Agrioultural

Appliocation from Mr. A. R. Srinivasa Rao
for conduoting certain experiments in
sugar-cane.

Sugar-cane inseot pests scheme

Serioulture scheme .. ..

Water requirements of crops scheme

Improvement of the tea industry ..

Experiments on tractors at the Pusa farm

(V)—During 1933.

Application for emgm'y into minerals in

pastures and fodders and study of mine-

ral requirements of cattle (Rs. 28,520
for three years).

Agrioultural
. search.

Re-

United Provinoes ..
Mysore

Madras

United Provinves ..

Bihar and Orissa.

Imperial Council of

Agrioultural Re-
search,
United Provinoes.
Do.
Madraas.

Government of India.
Madras.
Punjab.
Do.
Government of India,

Government of India.

v

Bensres University.
Indian Institute of
Science.

Annamalai University.

’Ablhbsbld University.

Do.

sece

V]



544

COUNGIL OF STATE,.
List of achemas nat approved by the Imperial Council of Agriculiural Resegreb—oongld,

[3rD SePT. 1934.

No.

Sohemes.

Province.

Research lnbor‘utr'ux,y,

28

30

3l

82

33

(V)—Dwmg 1933—contd.

Introducing blood analysis in animal nut- 4

rition work (Rs. 32,766 for thm years).

Application for s grant of Rs. 82 821 spm-d
over & period of 10 yun tor nmmh in
goat-breeding.

Application from the Director of Agricnlé
tare, Bombay, for a grant of Ra. 2,000
for a scheme for holding an all- Indis
mango show in Bombay.

Application from the Director, Zoglogical
Survey of Indis, for a grant of Rs. 1,500
for one year for carrying out investiga-
tions on the plant galls of Indis by Mz.
M. 8. Mani.

Boheme for the investigation and cultiva- |

tion of medicipal plants in the Punjab
at a cost not exoeeding Rs. 70,470
spread over a period of five years.

Application for a grant of Re. 1,01,870
spread over a.period of five years for
investigation into . i

indigenots_drug
plants of the United Provinoes and their

eﬂeohvo expangion as agricultural orops.

Application from the Coorg Administzation
for rescarch work into the selaction of
the most suitable breed or breeds of
Indian cattle, Coorg.

' Government of India.

| United Provinose.

Bombay.

Do.

Government of India.

Pupjab.

reeep.

ceee

oqesy,

sece

Statement showing the percentage of research schemes approved by the Imperial Council of Agn-
cultural Research for each province o the total number of schemes submitted by st.
Per oent.

76 (15 out of 20).
88:2 (15 out of 17).
100 (20 out of 20).
70:8 (17 out of 24).
842 (16 out of 18).

Madras .
Bombay o
Bengal ..
United Provinces .o
Punjab

Burma . o
Bihar and Or:ssa

Central Provinces .. .
Assam . oh
North-West Frontler Provmce
Hyderabad
Mysore
Baroda

. .o

100 (5 out of 8).

92-3 (12 out of 13).

71'4 (Houtof 7).
100 (6 eut of 6).
100 (2 out of 2).
100 (3 'put of 8).
87-5 (7outof 8),
100 (1 outof 1)
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PREROENTAGE OF Eupmmg IN THE IMPERIAL COUNCIL OF AGRICULTURAL
RESEARCE ¥ROM THE MADRAS PRESIDENGY.
i 196. Tue HoNouraBLe My. JAGADISH CHANDRA BANERJEE:
gl 1 Gpvemmenf; be pleased to state the percentage of employees in the Imperial
b:n:]lll of Agricultural Research Department from the presidency of Madras
and the percentage of men from each of the other provinces drawing Rs. 100
per mensem and above ? ' :
Tae HoNOURABLE KHA.N Bauapur Mian Sir FAZL-I-HUSAIN: 25
per cent. A statement is laid on the table.
Statement showing the pettentage of employees under the Imnperial Council of Agricultural
Research from Madras and other provinces drawing Rs. 100 per mensem and above.

Province, " Tota) No. 56.
Per cent.
*Madras .. .. e . . . .. 25
Bombay .. .. . .. .. .. . 18
Bengal .. . .. 7-1
United Provinces .. . 14-2
Punjab . .. 0 42-6
Burma .. .. .. .. . .. .. ..
Bihar and Orissa .. .. .. .. .o o
Central Provinces . :
North-West Frontier Province .. .. .. .. . .
Others (three Kuropeans and two Baluchis) . .. . . . 0

Names oF EMPLOYEES UNDER THE IMPERIAL CoUNOIL OF AGRICULTURAL
RESEARCH ENGAGED IN RESEARCH WORK.

197. THE HonouraBLe Mk. JAGADISH CHANDRA BANERJEE:
Will Government be pleased to state the names of the employecs under the
Imperial Council of Agricultural Resesrch engaged in the research work
sanctioned by the Imperial Council of Agricultural Research with the names of
the provinces to which they belong ? If not, why not ?

Tae HonouraBre Kman Bamapur Mian Sir FAZL-I-HUSAIN: A
statement is laid on the table.

Statement shousng the names of the employees under the Imperial Council of Agricuimnﬁl
Research engaged in the research work sanctioned by the Council with the names of the
provinces to which they belong. ‘ : ’

Serial Province to which’
No. Names. |, they belong.

1 | Mf. R. C. Srivastava, Sugar Technologist, Emperial Counell: | United Proviness.
. of Agrioultural Research. - B L , . “
2 | Mr. M. Vaidyanathan, = Statistician, Imperial Council of | Madras.
. " Agricultural Research. o e "
531 Mé. R.'D. Knpilk, Chief Eognomist, Imperial Council of | Punjab. -

Agrioultural Research. B B P

bd




546 {CQUNCIL QF STATE. [3rD SEpT. 1934-

Statement showsng the names of the employees under the Impersal Oouncil of Agriculhural
Rescarch engaged in the research work sanciioned by the Council with the names of the
provinces to which they belong—oontd.

Serial Provinoe to wluoh
No. Names. they belong.

4 | Rao Sahib Y. Ramchandra Rao, Locust Research Ento- | Madras.
mologist, Imperial Council of Agrioultural Besearch. .

5| Dr.K.R: Karandhikar, Assistant Looust Research Entomo- Bombay

logist.
6 | Mr. K. D. Baweja, Locust Research Assistant .. .. | Punjab.
7 | Mirza Ahmad Ali Khan, Looust Research Assistant .. | Baluchistan.
8 | Mr. D. R. Bhatia, Locust Research Assistant .. | Punjab. '
9 | Mr. A. C. Sen, Looust Research Assistant .. | Bengal.
10 | Mr. M. Taqi, Loocust Research Assistant .. .. | Punjab.

11 | Mr. K. P. R. Kartha, Statistical Assistant, Imperial Council | Madras.
of Agrioultural Research.

12 | Mr. A. M. Livingstone, Marketing Expert, Imperial Council | European.
of Agricultural Research.

NAnmm oFf Rosps 1N New DELHI.

198. Tne HonNouraBLE Mgr. JAGADISH CHANDRA BANERJEE:
Isit a fact that all the main roads in New Delhi have been named in commemo-
ration of the names of higher European officials of the Government of India
from the Governors General to Chief Engineers and even State officers ? If
80, will Government be pleased to state how many main and important roads
in New Delhi have been named in commemoration of the names of Indian
officials who held posts of Executive Councillors, High Court Judges, Secre-
taries to the Government of India and other similar posts under the Govern-
ment of India ?

Tar HoNouraBLE KHAN BAHADUR MiaN 818 FAZL-I-HUSAIN : Most
of the main roads in New Delhi have been named after persons who have left
their mark upon the history of India, Indian and European. A list of the
main roads in New Delhi has been placed in the Library of the House. -

Tae HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE: Isit a
fact that a small bye-lane has been named Atul Grové in memory of the ser-

vices of Sir Atul Chatterjee, Member in charge of the Departmont of - Indus-
tries and Labour and Public Works %

Tar HoNOURABLE KHAN BanaDUR MuAN Sir FAZL I-HUSAIN That
particular case will need inquiry.
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. Tar Honquaanis MR. JAGADISH CHANDRA BANERJEE: Will
bpvernm ¢nt be pleased to state the reasons why a big and important, thorough-
fare has been named as Keeling Road in memory of the Chief Engineer of New
Delhi. as against Atul Grove in memory of a Member of His Excellency the
Viceroy’s Council ¢

Tue HoNouraBLE Kuax Bauapur Miax Sir FAZL-I-HUSAIN: Itis
impossible for me to answer such questions without going into each individual
cabe and finding out reasons for the names that were given at the time. If the
Honourable Member is really interested in this fascinating subject the best
thing for him would be to prepare a carefully considered scheme for re-nammg
these roads and approach the right authority, which I understand is the
municipality of New Delhi, to see what can be done.

Tue HowouraBLE Mr. JAGADISH CHANDRA BANERJEE: Isit a
fact that a big important thoroughfare has been named as Hailey Road in
memory of Sir Malcolm Hailey, an ex-Member of the Executive Council of His
Excellency the Viceroy ?

Tre HoNOURABLE KHAN Bauapur MiaN Sir FAZL-I-HUSAIN : I can
tell you about one thing, Sir,—that I have not seen any road associated with
my name. (Laughter.) '

Tar HoNouraBLe Mr. JAGADISH CHANDRA BANERJEE: Will
the Government be pleased to state why important thoroughfares——

Tae HoNouraBLE Tux PRESIDENT : You have put a sufficient number
of supplementary questions. Will you please proceed with the next question ?

Tae HoNouraBLE MR. JAGADISH CHANDRA BANERJEE: It isan
important question. May I give notice of it, Sir ? ;

TaE HoNoURABLE THE PRESIDENT : Yes.

Tue HoNoURABLE Rar Basapur Lara MATHURA PRASAD
MEHROTRA : Will Government be pleased to state if the Indian Members
of the Executive Council have left no mark on the history of India ?

Tue HoNoURABLE KraN BAHADUR Mian Sir FAZL-I-HUSAIN : That
again i8 a subject which one would feel very anxious to study: carefully before
giving an answer.

Tue HonouraBLe Mr. JAGADISH CHANDRA BANERJEE: Will
Government be pleased to state why important thoroughfares have not been
named after Lord Sinha, Sir Bhupendra Mitra, Sir Brojendra’ Mitter, Bir
Al Tmam, Sir Muhamniad Shafi and other dxstmgmshed Executlve Counoﬂ
‘Members of His Excellency the Viceroy ?

. Tur HoNOURABLE KHAN BaHADUR Mian Sir FAZL-I- HUSAH‘T W'hy
should the Honourable Member consider that the future extenslon df New
‘De]hl will not admit of these names being immortalised ?

Tue HoNouraBLE Rar Bauapur Lara MATHURA PRASAD

'MEHROTRA Will Government be pleased to consider over the matter and
name some of the roads after official and non-official Indians as well 9

Tne HoNoURABLE KHAN BAnADUR MiaN 81k FAZL-I- HUSAIN Does it
‘mean Members of this Council as wbll? .

.
e i



548 COUNCIL OF BTATE. (88D SEpT. 1984,

Tug HonourasLe Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : It is too much to expect this from the Government! When
I put the question I was talking about official and non-official Indians who
have made their mark on the history of India.

Namine or Roaps IN - New Devral.

v 199. T HoNouraBLE Mr. JAGADISH CHANDRA BANERJEE :
{a) Will Government be pleased to state how many roads in New Delhi have been
named in commemoration of the names of public and philanthropic men of
India and specially of Delhi, both Hindus and Muslims ?

(b) Is it a fact that no roads in New Delhi have been named in commemo-
#ation of the names of public men of Delhi like laldm Ajmal Khan and others
‘Will they be pleased to state the reasons for avoiding such names when roads
are named by the New Delhi Municipal Committee ?

THE HoNoURABLE KuAN Banapur Mian S FAZL-I-HUSAIN:
{#) Prominent roads have been named in New Delhi after famous Indian
sovereigns, Hindu and Muslim, such as Asoka, Prithviraj, Humayun, Akbu,
Aurangzeb and Kings of the Lodi dynasty.

(b) No road bears the name bf Hakim Ajmal Khan. The Honourable
Member should send his proposals to the New Delhi Municipal Commxttﬁ,
which will give to them the consideration they deserve.

Tas HonovrabrLe Mr. HOSSAIN IMAM : Is that Committee a nmmm\-
ted or an elected one ?

TrE HoNoURABLE KHAN Barapur Mian Sir FAZL-I-HUSAIN ;. Surely
the Honourable Member knows the constitution of the Committee under which
he passes several months of his life every year ?

Tre HoxovrasLe Mr. HOSSAIN IMAM : Suppose I do not know, Sir.

Trae HoNourasLe KuaN Bamapur Mian Sir FAZL-I-HUSAIN: He
has only to go to the reference library to enlighten himself.

‘Posts v THE MINISTERIAL ESTABLISHMENT OF THE GOVERNMENT OF INDia
CARRYING SPECIAL Pay.

200. Tae Honoumamie Ma. JAGADISH CHANDRA BANERJEE :
(#) Will Government be pleased to state the posts in the ministérial estab-
lishments of the Government of India Secretariat that carry special allowances
and will Government be pleased to state the reasons for which such allowanoss
are granxed ?

(b) 18 it a fact that an allowance is paid to the cashiers for their responsi-
bility in handling money ?

(c) Will Government be pleased to state the names of the departmenta
‘where cashiers do not go to the bank for bringing the monthly  salaties of

the establishment and the reasons for the gmnt of speocial allowances to such
.cashiers 1

Tue HoNourasLe Mr. M. G. HALLETT (a) ILlay on the table.a state-
ment whick gives the necessary information.
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() Yes, but that is only one of the several reasons £or whlch specml pay id

granted to cashiers:

(c) In view of the reply given to parts (a) and (b), I do not think it will
serve any useful purpose to collect the information.

Statement showing ministerial posta sn the Government of India Secretariat carrying special
pay and the reasons for which st is granted.

| Amount.
. _ , of . [Reasons for which the special
Naine of Dop‘a.rtmoqtq Name of post. " special " pay is granted.
pay per
niensem.
Superintendents.
Financo .. Chief Superintendent 100 | For holding chargo of the
Y Iseue, C:ssb ‘and General
Soctions in additioh to &
regular branch, and for
disoharging oertain ‘duties
which formerly used to be
gﬁormod by an Aséistant
retary.
Army Personal Assistant to 100 | For dmohargmgdutnes which
Army Seoretary. formerly used to' be ‘per-
formed by a Registrar.
Assistants.
Home Asgistant-in-charge, 75 N
Jails Section.
Finance (Military) Assistant-in-charge—
(s) Finance  Section
Royal Air Foroo.
(s¢) Rates and Provi-
| sion Section. 100
(+) Budget Sectien. | [* each.
(tv) Finanoe Section, | For holding charge of &
Quartermaster Gone- > section.
ral's Branch, ' (B)
Group. )
Reilway ,. Three Assistants-in- 100
TR chargo. each.
Aimy' ) . | (s) Assistant-in-charge, 100 |
Medal Bection.
{(33) Assistant-in-charge, 50
Section, A. D. S.
.,tndtmnes and Assistant-in-charge, 50 |J
Labour.” ' General Branch ’
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ﬂmemam ahowmg ministerial posts in the Government of India Seorﬂmu can'ymg special
-pay and the reasons for wohich st s granted—oon

Amount
of Reasona for which the special
Name of Department. Name of post. speocial pay is granted.
pay per
mensem. e
Assistants—oontd.
Legislative Personal Assistant to 100
" the President, Council For special resﬂnnmbdit.,iu
of State. attaching to the post.
Legislative Assembly | Private Becrotary  to 100
the President, Legis-
lative Assembly.
Stenographers. ‘

Home, Finanoe, Personal Assistant to 160 | For working odd hours, and

_Legislative, Com- the Honourable Mem- each. | because of the arduous,
_merce, Education, | berin charge of the responsible and multifari-
Health and | Department. ous nature of their duties.
Lands and Indus-
t.rma nnd Labour
Iag,mhtlve Asﬂembly Stenographer attached 50 N
to the Honourable the
President of the Legis-
. ‘ lative Assembly.
All Departments .. ‘| Stenographers attached 50
to. Secretaries or each.
Joint Secretaries.
Military Finance .. | Stenographers attach- &0
ed to Financial Ad-
viser, Military Finance. o
Imperial Council of | Stonographer attached 50| »For working odd hours and
Agrioultural Re- | to Vice-Chairman. attending office frequent-
search. ly on holidays.

Railway .. Stenographers attach- 50

ed to Chief Commis- each.
sionor, Railways, s
Fingncial Commis-

sioner, Railways, |

Member, Railway

Board, Director of'

Finance and Seore-

tary, Railway Board. )
Clerks, 2nd division.

Commerce Cashjer -75 |} For holding charge of the
Cash Branch and for the
reason that the appoint-

Industries and | Cashier 7% ment oarries heavy res-

Labour. " 11 ponsibility and involves
% " the undertaking of work
of a more independent

Allother  Depart- | Cashiers 50 type than falls to the lot

ments. ,_each. 11’ “of most “2nd divil!on

=

" olerks.
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Statement clwwmg minsaterial posts in the Government of India Secrelariat carrying special
pay and the reasons for which it is granted—oonold.

Amount
P : of Reasons for which the special
Name of Department. Name of post. special pay is granted.
pay per “
mensemn.
Home, Fxm.noo. ,Bupervispr. ‘Isspe 80 | For holding ohsrge of the
Foreign and Poli- Branch. o eaoch. | Issue Branch.
tical, Legislative,
Eduoation, Health
.and Lends, Rail-
way and Legis-
« Iative Assembly. .
Commerce Supervisor, General 50 | For holdmg ch&rg,e of the
Branoh. General Branoch.
Librarian .. . 235 | For -arduous. and technical
nature of the duties of the
post. The special pay is
subjeot - to redwotion or
thh{’i;nwsl wh;‘iu the x,:i
cumben spoe
pa;' exce)ed,;:l'y
month:
Foreign and Political | Clerk-in-charge, Gov- 50 | For holding charge of Gov-
’ ernment Toshakhama. ernment Toshakhana.
Salvage olerk 25 | The special pay is given
’ during the Bimla season
only. The special pay @
given because the work
' * which the recipients of
e ppecial pay are required
Lot ] . to perform is . outside
Fire clerk .. o 25 their normal duties.
Military Fingnoe ... | Clerk . 50 [\ For performing the duties
... |.Clerk e - 25 of stenographers
Army Department Clerk 20 | For performing the duties
. of stenographer to the
Director, Military Lands
and Cantonments, in addi-
{. tionto his pwm,.
Industries and Clerk-in-charge, R. and 50 | For holding charge of the

Labour.

I. Branch.

R. and I, Branch.
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Ixtroduorion oF NEw RATES oF Pay FOR“TEO’HNI\GA’I}" PERSONNEL EMPLOYED
IN THE MiLrrarY FARMS DEPARTMENT, MiLITARY ENGINEER SERVIOES AND
INDIAN ORDNANCE DEPARTMENT.

201. Tee HonouraBLE Mr. JAGADISH CHANDRA BANERJEE :
(a) Will Governiment be pleased to state whether any new rates of pay have
been introduced or are proposed to be introduced for the technical personnel
employed in the Military Farms Department, Military Engineer Services and
the Indian Ordnance Department ? If so, whether the new rates will apply
to persons of Asiatic domicile only or to those of non-Asiatic domicile as well ?
hig o!;]y to the former, what are the reasons for this distinction between the
two ¢ A : ‘

(b) Is it a fact that overseas allowance and passage conoession are apbli—
cable to those of non-Asiatic domicile ? If so, will Government be pleased to
state the reasons for not reducing their scales of pay ? -

NEW RATES OF PAY AND APPLICATION OF S8AME TO NEW ENTRANTS.

202. Tue HoNourasLe Mr. JAGADISH CHANDRA BANERJEE :
(6) Will Government be pleased to state whether the new rates apply or will
be made to apply to persons employed after a certain date ?

(b) If the reply beinthe affirmative were the men appointed after that
date given any notice in writing at the time of employment that the new rates
when introduced will or may apply to them ? .

(¢) If not, how do Government propose to safeguard the interests of such
employees ? .

His ExoeLLENCcY THE COMMANDER-iN-CHIEF : With your permission,
Sir, I propose to answer questions Nos. 201 and 202 together.

The matter is to a certain extent still under consideration, and a final
decision has not yet been arrived at.
NUMBER OF QRDNANCE FACTORIES WITH THEIR DESIGNATION AND LOCATION.

'203. Tre HonouraBLE Mr. JAGADISH CHANDRA BANERJEE :
(a) Will Government please state the number of Ordnance Factories with
their designation and location in India.

(b) Will Government be pleased to state the.number qf Indian's',' Angle-
Indians and Europeans employed in the following appointments in each

footory : a

(+) Works manager,

(#) Assistant works manager,

() Principal foreman.

(sv) Foreman,

{v) Assistant foreman,

(vt) Chargeman ?

() Is it a fact that whenever a vacancy occurred in a grade above that

of a chargeman a European or an Anglo-Indian was entertained either from

England or through the Public Service Commission and that very seldom
Indians are promoted or recruited direct to such a vacancy ?
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(d) Will Goyernment be pleased to state whether any: posts in any of the
grades mentioned in part (b) above have fallen vacant within the last one year ?
If 8o, (t) in what grades and whether these were filled by promotion within
the Department or by recruitment from: outside ¢ (¢s) If the latter, will Gov-
ernment be pleased to state whether these posts were advertised in India %
If so, please state the number of applications received from Indians
holding Engineering degrees of the Indian Universities or with English
qualifications ?

(e) Will Government be pleagsed to state whether the vacant posts were
filled by Europeans or were any Indians entertained ?

(f) Is it a fact that the Ordnance Department is a closed preserve for Euro-
peans ? If not, what steps have Government ever taken to Indianize the
Department in the matter of higher appointments ? .

His ExceLLeNcy THE COMMANDER-in-CHIEF : (a) and (b). A state-
ment giving the required information is laid on the table.

(c) Direct recruitment is carried out by the Public Service Commission,
or where special qualifications are required, by the High Commissioner for
India. The applications of all candidates whether Indians, Anglo-Indians or
Europeans are considered. Indians possessing the necessary qualifications
have received promotion to grades above that of chargeman, but up to the
present the Public Service Commission has been able to obtain only one Indian
of suitable qualifieations and he is now under training as an Assistant Works
Manager.

(@) Vacancies have occurred in all the grades mentioned, and have in
some cases been filled by promotion and in others, from outside. In the case
of the latter, three were advertised in India by the Public Service Commis-
sion and 170 applications were received, of which the number of applicants
with Indian qualifications was 40 and of those with British qualifﬁsations
35.

(e) Indians were also appointed.

(f) The answer to the first part of the question is in the negative, and con-
sequently the second part does not arise.

Statement giving the number of Indians, Anglo-Indians and Europeans employed
in certain appoiniments in the seven Ordnance Factories in India.

Works |Assistant|Principal Assistant|
— ma- works | fore- Fore- | fore- |Charge- | Remarks.
nagers. | ma. men. men. men. men.
nagers.

1. Metal and Steel
Faoctory, Ishapore—|
Indians .
Anglo-Indians .. .- . . .. 1 6

Europeans .. 2 3 1 4 ) 3
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Statement giving the wumber of Indians, Anglo-Indians and Buropeans'employed
© " “im certain appoiniments in the seven Ordnance Factories m India—oontd. -

Works Auinm;]Prinoipl . {Asaistant;
— ma- works | fore- Fore- | fore- | Charge-| Remarks.
nagers. | ma- men. men. men. men.
2. Gun Carrisge Fao-

tory, Jubbulpore—

Indians .. . e 3 |. 20

Anglo-Indisns .. .. . . . 3 1

Europeans . . 2 3 1 9 10 5
3. Ammunition Factory,

Kirkee— '
Indisns . . N 2 10
Europeans .. 2 3 1 7 12 12

4. Cordite Facdtory,

Aravenksdu—

Indians .. .. 8

Anglo-Indians .. . . . .- 1 1

Europeans .. 1 4 1 & 12 4
5. Rifie Factory, Isha-

pore—

Indians .o .e 1* . 2 17 *Under
Anglo.Indisns .. | .. . . .. - fesinine-
Europeans .o 1 3 1 11 14 1

6. Gun and Shell Faoc-

tory, Cosaipore—

Indiana . . 8
Anglo-Indians .. .. .. e . o 4
Europeans .o 1 2 2 7 11

7. Harness and Saddle-

ry Factory, Cawn-

pore—

Indians .. .e .o .. .e 4 10
Anglo-Indians .. . . .o . . 2
Europeans .. 1 3 1 5 | 8
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Tt HoNoUrABLE Ral BARADUR Lara RAM SARAN DAS: . 8ir, I beg
to withdraw the next three questions standing against my name.

THE HoNouraBLE TRE PRESIDENT :  Very well.
ANGLO SOVIET COMMERCIAL AGREEMENT OF 1934.

204. THE HoNOURABLE Rar BAHADUR Lara RAM S8ARAN DAS: Wil
Government kindly lay the Anglo-Soviet Trade Agreement on the table of
this House ?

Tue HonouraBre MRr. T, A. STEWART : I would refer the Honourable
Member to the reply given to his question No. 118 on the 12th April last. A
copy of the Anglo-Soviet Commercial Agreement of 1934 hassince been placed
in the Library of the Legislature.

ReEMovAL oF INCOME TAX OFFicES IN LAHORE.

205. THE HoNOURABLE RA1 BAHADUR LiaLa RAM SARAN DAS: (a) Are
Government aware that the Income tax Offices at Lahore have recently been
removed from spacious buildings to a flat of the Allahabad Bank building ?

(b) Isit a fact that the space in the new premises is smaller and that the
public concerned is put to hardship and inconvenience ?

(c) Is it a fact that there is no waiting accommodation on the flat for the
assessees who attend the offices on business and that they have to wait
on the roadside ?

(@) Is it a fact that the tables of inspectors connect with each other in
such a manner that the various assessees overhear each other when their
account hooks or income statements are examined or discussed ?

(e) Is it also a fact that in these ciroumsiances it is not possible to
maintain secrecy of accounts and that Government are violating their pledge
in this connection ?

(f) What steps do Government propose to take to remove the grievances
of the public concerned and to ensure the secrecy pledged by Government in
this connection ?  If none, why ?

THE HoNouraBLE Sik ALAN PARSONS: (a) The offices have re-
cently been removed from congested quarters in four residential buildings and
a godown to a modern office flat and a larger residential building with 12 per
cent. more office space and additional waiting accommodation. The new
offices are a mile nearer the business quarter of the city than the old ones.

(5) No. The new offices contain 11,500 square feet actual office space in
addition to ample entrance lobbies ; the old offices had only 10,300 square
feet.

(c) No. There is ample waiting accommodation in the entrance lobby
on the ground floor of the Allahabad Bank building.

(d) No. There are partitioned oubicles not within sight or ordinary
hearing of others.

(e) and (f). Do not arise.
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Tre HoNoumaBLE Rar Banapur Lana RAM SARAN DAS: Are not
the inspectors’ tables so placed that the income-tax assessees concerned .
overhear each other ?

Tae HonoumaBLE Sk ALAN PARSONS: The information which I
have received and which I have given to the Honourable Member is that the
tables are not so placed that ordinarily assessees could overhear each other.

PrEsENT CONSTITUTION OF THE Bar CoUNoCILS.

~ 206. TeE HonouraBLE Panprr PRAKASH NARAIN SAPRU: Are
Government aware that there is much dissatisfaction in legal circles with the
present constitution of the Bar Councils ? " '

Tue HoNouraBLE Mr. M. G. HALLETT: No, Sir. The opinions
received on a Bill to amend the Indian Bar Councils Act which was introduced
in the other House in March, 1933, and which sought tnter alia to effect a change
in the constitution of Bar Councils do not give any indication of any general’
dissatisfaction with the constitution of the Bar Councils. '

TeE HonouraBLE PANDIT PRAKASH NARAIN SAPRU: Is Govemn-
ment aware that two prominent members of the Bar at Allahabad have
resigned from the Bar Council ?

Tae HoNouraBLE MR. M. G. HALLETT: No, 8ir, we have no informa-
tion on the subject. .

TreE HoNoURABLE PanpiT PRAKASH NARAIN SAPRU: Will Govern-

ment be pleased to call for a report from the High Court as to the working of
the Bar Council ?

Tae HoNoURABLE MR. M. G. HALLETT : I do not think there is any
necessity for that, Sir. The High Court can itself represent to the Govern-
ment.

ArPOINTMENT OF MR. C. D. JORDON A8 SALES MANAGER, NomTH
WESTERN RAILwAY.

207. THE HoNOURABLE RaAr BamaADUR Lara MATHURA PRASAD
MEHROTRA : (a) Will Government be pleased to state whether it is & fact
that on the North Western Railway a senior scale cadre post which

was held in abeyance has been revived a few months ago for the appoint-
ment of a Sales Manager ?

(b) Will Government be pleased to state whether it is a fact that :
(s) One Mr. C. D. Jordon, an officer of the lower gazetted service, has
been appointed to officiate in the senior scale on this railway ;

(#s) Mr. C. D. Jordon is junior to about fifteen officers in the junior scale,
some of whom have also passed the efficiency bar, and is junior
to a few officers in the lower gazetted servioe itself ;

{s%) Chapter 12 on page 6 of the North Western Railway Organization
Manual authorises the Agent to make such an appointment only
if there are no junior scale officers available %
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(¢) If the answers to the above question (b) are in the affirmative will
Government be pleased to state the circumstances in which the claims of the
officers, particularly those in the junior scale, have been passed over for this
offigiating appointment in the senior scale 1

(d) Will Government be pleased to state whether the Railway Board’s sanc-
tion was obtained for this appointment. ! If not, why not ?

Tar HoNourABLE 81k GUTHRIE RUSSELL: (a) Yes.
(6) (+) and (s%). Yes.

(#5) and (d). The orders referred to by the Honourable Member have
since been superseded and the existing orders are that ordinarily officiating
posts in the senior scale should be filled by junior scale officers, but if a suitable
junior scale officer is not available or cannot be made available without con-
flicting with the interests of the administration, a lower gazetted service officer

may be appointed by the Agent without reference to the Railway Board to
officiate in the senior scale.

(c) Government regret that they are unable to discuss the qualifications
of individual officers on the floor of this House.

T HoNOURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : Is it a fact that this gentleman is about 30 places lower
than the others who could have been selected and taken for this post ?

Tue HonouraBLE SiR GUTHRIE RUSSELL: This officer was con-
sidered the most suitable officer by the administration of the North Western
Railway and his place in the cadre does not affect the question.

EvuocaTioNaL QuaLirFicaTiONs OF MR. C. D. JorRDON, SALES MANAGER, NORTH
WESTERN RAILwAy.

208. Tnx HoNoURABLE Ral Bananur Lara MATHURA PRASAD
MEHROTRA : («) Will Government be pleased to state whether it is a fact that :

(¢) Mr. C. D. Jordon has no University educational qualifications while
the officers senior to him butin the junior scale have such qualifications ?

(#7) Some of the junior scale officers senior to Mr. C. D. Jordon have also g,
record of consistent good work in the oapacity of railway officers ?

(b) Will Government be piessed to state whecher it is a fact that some of
the junior soale officers have uppealed against this appointment ? If so, what
reply has been given to them and how long after their appeals ?

Tre HoNourasLe St GUTHRIE RUSSELL : (a) () Government have
no information regarding the educational qualifications of Mr. Jordon.

(#3) Possibly.

(b) The;Railway Board have received no appeals in this connection.

TaeE HoNoUurABLE MR. HOSSAIN IMAM : Isit a fact that there are very

highly placed officers even in the Railway Board with no educational quali-
fications ?

Tee HoNourasLe Sir GUTHRIE RUSSELL: That does not arise, as
far as I can see, from this question.

M117C8 o
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Tee HoNourRaBLE Rar Barapur Lara MATHURA PRASAD
MEHROTRA: Do we understand that in making selections, the Govern-
ment does not like to go into the qualifications of the gentlemen selected %

TrE HoNouraBLE Sik GUTHRIE RUSSELL: Government obviously
must go into the qualifications of the gentlemen selected.

Tae HonouraBLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : If that is so, Sir, why has Government not taken into consi-
deration the qualifications of this gentleman ?

Tuee HonouraBLe Sir GUTHRIE RUSSELL : There are other qualifi-
cations besides educational qualifications.

THE HONOURABLE Rai Bamapur Lara MATHURA PRASAD
MEHROTRA: May we know what these qualifications are ?

Tre HonouraBLe Sik GUTHRIE RUSSKELL : Practical experience.

Tae HoNouraBLE Mr. HOSSAIN IMAM: Did not the other oﬂioet‘s
have practical experience ? Is it reserved for any particular class of officers ?

Tz HonNouraBLE SiR GUTHRIE}RUSSELL: T am afraid I do not
know the qualifications of every individual officer.

Tre HonNooraBLE Ral BaHADUR {Lara MATHURA  PRASAD
MEHROTRA : Was he the senior-most in_experience ?

THE HonNouraBLE Sir GUTHRIE RUSSELL: He was the officer
considered the most suitable.

APPEALS FROM THE RAILWAY DEPARTMENT.

209. Tue HoNouraBLE Rar Bamapur Lata MATHURA PRASAD
MEHROTRA : Will Government be pleased to state whether it is a fact that
some time back the Seoretary of State addressed the Railway Board thatthe
number of appeals from the Railway Department far exceeds that of the other
departments and is abnormally high ?

Tee HoNouraBLe Sik GUTHRIE RUSSELL: Not so far as I am
aware.

APPOINTMENT OF MR, C. D. JORDON A8 SALES MANAGER, NoRTH WESTERN
RaiLway.

210. Tae HoNOURABLE Rar Bamapur Lana MATHURA PRASAD
MEHROTRA : (a) Will Government be pleased to state whether it is a faot
that the appointment of a Sales Manager onthe North Western Railway has
been made on the recommendations of the Pope Committee ¢

(b) Will Government be pleased to state whether it is a fact that the
opinion of the Pope Committee was that for jobs such as the Sales Managership
for th-: Indian Railways Indians are best suited as they know the public and ite
requirements ? If so, why was this opinion ignored when the appointment
was made on the North Western Railway ?

(¢) Will Government be pleased to state what special qualifications
Mr. C. D. Jordon has which are not possessed by his seniors who have been
saperseded
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Tae HoNouraBrLe Sir GUTHRIE RUSSELL: (a) A temporary post
for a Bales Manager has been sanctioned on the North Western Railway for
experimental purposes.

(6) The reply to the first part of the question is in the negative. The
latter part does not arise.

(¢) I would refer my Honourable friend to my reply to part (c) of his ques-
tion No. 207 of date.

NuMBER OF EMPLOYEES IN THE COMPTROLLER’S OFFICE, SHILLONG.

211. T HonNouraBLE Sriyur HERAMBA PROSAD BARUA : (a) Will
Government be pleased to state the total number of employees in the Comp-
troller’s Office in Shillong ?

(b) Will Government be pleased to state how many of these employees
awe natives of Assam ? ’

(c) Will Government be pleased to state if there are clerks from the Assam
Valley districts in this office ?

(d) Will Government please state if the natives of Assam or that of the
Assam Valley districts are adequately represented in this office ?

(¢) Are Government aware that there is a large number of unemployed
educated young men in Assam ?

(f) Do Government propose to issue instruotions to the officers concerned
that in filling future vacancies in this office none but Assamese are appoint-
ed ?

Tee HoNoUrABLE Sir ALAN PARSONS : I am obtaining the information
for the Honourable Member and will send it to him as soon as it is received.

ABANDONMENT BY TFE GOVERNMENT OF ASSAM OF THE RoAp BoarD
SCHEME FOR WANT OF FUNDS.

212. Tee HoNouraBLE Sriyur HERAMBA PROSAD BARUA : (a) Are
Government eware that the Road Board scheme taken up by the Government
of Assamr was abandoned for want of funds ?

(b) Are Government aware that communications in Assam are bad ?

(c) Are Government aware that there are vast areas of land in Assam
lying waste for want of means of communication ?

(d) Is it a fact that the Government of Assam have not sufficient funds
to open roads and other communications in these areas for their develop-
ment ?

_ (e) Do Government propose to help Assam with sufficient funds for the
improvement of communications in this province ?

Tre HoNouraBLE Mr. D. G. MITCHELL : (a) to (¢). Presumably the
Honourable Member refers to the road programme amounting to about a crore
of rupees which the Government of Assam undertook a few years back and
which had to be suspended owing to the prevailing financial stringency after
there had been an expenditure of about Rs. 30 lakhs. The Government of

o2
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India are aware that the road system in Assam is not well developed, but com-
pared with their fimancial resources the Local Government have in recest
years made considerable progress in road development. The Government of
India are anxious to help Assam in this matter. They have in recent years
made grants to that province from the Reserve in the Road Account amount-
ing to Rs. 385 lakhs, and will in future make as liberal allotments from the
Reserve as may be possible. 1 am unable to say at present whether further
assistance can be rendered, and if so to what extent, or what form the - assis-
tance might take.

BTATEMENT LAID ON THE TABLE.
OTTawa TRADE AGREEMENT RULES, 1932.

Tue HoNouraBLE Mr. T. A. STEWART (Commerce Secretary) : 8ir, I
lay on the table a copy of the further amendment made in the Ottawa Trade

Agreement Rules, 1932, which were laid on the table on the 28th February,
1933.

- —

DEPARTMENT OF COMMERCE.
NOTIFICATION.

TARIFFs.
Simla, the 18th August, 1934,

‘No. 780-T. (11)/32.—In exercise of the powers conferred by sub-section (3-B) of
section 3 of the Indian Tariff Aot, 1894 (VIII of 1894), the Governor General in Council is

ploased to direct that the following further amendment shall be made in the Ottawa Trade
Agreement Rules, 1932, namely :—

In the third Schedule to the said Rules, to the list of countries specified in the second

column against the entry  Rum " in the first column thereof, the following
shall be added, namely :—

* Loeward Islands, i.e., Antigua, Dominica, Monteerrat, St. Christopher-Nevis
*‘and the Virgin Islands.

o Mauritius.
Trinidad.
Windward Islands, s.e., Grenada, St. Lucia and St. Vincent.’’
T. A. STEWART,
Secretary to the Government of India.

MOTION FOR ADJOURNMENT.

RULING BY THE HONOURABLE THE PRESIDENT ON THE ——- 7¢ FAILURE OF
GOVERNMENT TO TAKE MEASURES TO CHECK THE IMPORT OF RICE FROM
S1aM,

. Tune HonNouraBLe tnE PRESIDENT: Honourable Members, the
Honourable Mr. Chari has given me notice of a Motion for Adjournment of the
Council which reads as follows :

*“ I hereby give you notice of Motion for Adjournment of the Council for the purpose
of debate on Monday, the 3rd September, 1934, oz (if thers is no meeting on Monday)an
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the next meeting day, to discuss a matter of urgent public importance, to wit, the failure of
the Government to take emergent measures to check the unrestricted dumping df Siames
rioe into Indian ports to the great detriment of the Indian rice industry *'.

A Motion for Adjournment can only be made with the consent of the
President and the President has to see whether that Motion is in erder or is
opposed to any provisions of the Standing Orders and Rules. I may say
at once that I do not propose to ask the Council to give their leave to this
Motion as I myself consider the Motion to be entirely out of order. I will give
my reasons for holding this view. 1In the first place, under rule 12(5) it is laid
down that a Motion for Adjournment must not deal with a matter on which
& Resolution could have been moved. I may point out that a Motion did
appear on the list of business of this Council on the 29th of August, 1934. The
Motion was put in by the Honourable Mr. Hossain Imam as an alternative
motion to his first Resolution, that is, if his first motion was barred, he would
move his second Resolution which ran as follows : ' ‘

*  “This Council recommends to the Governor General in Council (a) to abolish the

export duty on rice exported from India, and (b) to impose an import duty of Rs. 1-8-0
per maund on all rice imported into India .

However this motion was not taken up because under the rules an
Honourable Member cannot move two Resolutions on one and the same day.
Notice of a similar motion was given by the Honourable Mr. Chari himself in
the following words :

“This Council rocommends to the Governor General in Council to prohibit the
import of foreign rice into British India or in the alternative to levy a prohibitive import
duty on foreign rice imported into India .

The Honourable Mr. Chari could have asked the office to put down his
Resolution for discussion on the 29th August but he preferred to have his Bill
relating to Hindu Woman’s Inheritance taken up in preference to his Resolu-
tion and he waived his right to make this motion. Again, it eould have beea
ballotted for the 5th Beptember, that is, for Wednesday next, but he did net
make any application to obtain ballot for this motion for the 5th September.
Honourable Members will see that notice of Resolutions on this subject were
duly published. It was in the hands of the Honourable Mr. Chari, if he had
been more diligent, to have had this motion discussed in Council. Also, on the
merits, I cannot permit this motion for the simple reason that this controveray
regarding the impoert of Siamese rice has been going en in the country sinée
February last. It has been widely discussed in the country and my Honourabie
friend Mr. Chari had ample time and opportunity during the whole of this
session to have placed this motion before the House. A Motion for Adjouma-
ment can only be brought in under rule 11 for discussing a definite matter of
urgent public importance. I see mo urgency about this motion at all. The
Honourable Member himself had that opportunity some days ago and he did
not take advantage of that opportunity. 1 therefore hold that I cannot under
8tanding Order 22 allow the Honourable Member to move his Motion for
Adjournment.

IRON AND STEEL DUTIES BILL—oonid.

. Tre HoNourapir To: PRESIDENT: The debate will now Pproceed
fienthrer on the deon.and Steel Duties Bill,
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Tux. HoNoURABLE Ral BaraDpur Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) :  8ir, the iron and steel industry of this country was the
first industry to benefit by the policy of protection, and after the lapse of about
s decade, during which it has made steady progress, we are glad to find that the
industry has fully justified the support given to it. As the main basic industry
of any country, the steel industry has to be fostered with particular care. The
first period of protection was only an experimental measure, while the second
one was fuirly substantial. This time, however, when the Tariff Board Report
was published, considerable anxiety was caused by the proposal to abolish
even revenue duties on certain kinds of steel. This anxiety was aggravated
when to this the Government added the imposition of an excise duty, the
first instance perhaps when an excise has been levied on a basic industry,
certainly the first time that a steel industry in any part of the world has been
subjected to this impost. Itis gratifying, however, to find that Government
have modified their proposals at least with regard tothe revenue duties, and
what little advantage the industry can obtain from these will not be removed-~

Coming to the Tata Iron and Steel Company, there is no need to emphasise
the importance of their works to the country and the contribution they have
made to our industrial development. Since protection was given about 10
years ago, and particularly since 1927, the Company has shown steady progress
in their technical efficiency. Costs have gone down ; Indianization is going
on at a rapid pace, and it is only the difficulty of training men quick enough
that prevents the works from being completely staffed by the sons of thé soil
In 1927, the Tariff Board had estimated that the costs of making steel should
be lowered to a certain level ; the recent inquiry has proved that the estimates
then formed have been fully maintained, and in some cases even better results
have been shown than were anticipated as possible. It is only because of the
trade depression, the intensity of foreign competition, and a wanton strike that
the Company has been compelled to show a big loss as compared to the antici-
pated profits.

Particular attention should be drawn to the welfare activities of the Tate
Company. When industrial development is taking place all over the country
it is of special importance that the workers who come mostly from the fields
should be treated in a humane manner, and in this the Company has fully
succeeded by spending large sums on the provision of housing and other ameni-
ties to the labouring population. The Tata Company Works are a city in
themselves, and the civic life of Jamshedpur is a creation of the Tata Com-
pany. In fact, the Company has been so generous in its provision for labour
welfare that some critics have suggested that this expense is not legitimate,
I would, however, be more emphatic than the Tariff Board in supporting this
part of the policy of the Tatas.

The imposition of the excise duty is a most unhappy event. First of all,
why should an excise be levied at all on this industry? We all know the
profound ill-feeling caused all over the country by the cotton excise, though
this matter is all forgotten. When last year an excise was imposed on sugar,
protests were made from all over the country. But Government sought to
justify their policy by pointing out that the indwstry had' gained too much
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protection, that it was developing far more rapidly than was good for the
country, and that revenues had fallen on account of these two factors. Inthe case
of steel, it cannot be said that the industry is growing too fast ; on the contrary
we need more steel works in India. Nor can we say that too much protection
has been given, because this Bill proposes considerably reduced duties recom-
mended by the Tariff Board after a very thorough inquiry. The only reason
given is that there is need for revenue. But why chould this need arise at all ?
‘Why should not the duties be kept high enough to yield more revenue ? Gov-
ernment first reduce duties and then complain they have lost revenue, and
want to make up the loss by putting on a new tax! Moreover, why should
the consumer of steel again pay after having paid so many years to make up
the revenues of the country ?  When protection was given to the industry,
the revenues went up and the general taxpayer got the benefit. Now that the
revenues are falling, why should not the taxpayer bear the loss? Why pass
it on again to the consumer ? A serious warning has to be given to all industries
in India. We have all along fought for the development of industries in this
oountry so as to establish our position in the world markets. But Govern-
ment seem to have some other use for them besides this. They will seek to
make up their deficits by taxing every industry which prospers. We have
already a large number of excises, and the industrialists of this country will
always have to be ready to pay an excise the moment they are able to stand on
their own legs, and then the Government will seek to take away with one hand
what the country gives them with the other.

We must also not place too much hope on the sufficiency of the protection
that is now offered to the Steel Company by these duties. The last scheme of
protection fell short actually by several crores, because the prices which were
estimated by the Tariff Board were not realised. There was always a difference
between what the Company should have got and what they actually did get.
The same thing may happen again and the steel industry may probably never
get what we are now told they should get. Prices may fall. The continental
steel industry may reduce prices. The British steel industry has been reorgan-
izing itself under the shelter of & 331 per cent. protection, whereas what is
now proposed to protect the Indian steel industry is just about 19 per cent.
at the outside, and under certain conditions, may be even 12} per cent. only.
When the British and continental industries compete more severely and lower
prlces in India, the Indian steel industry will find that the protection given to
it is not enough. * Government have given an assurance that they will increase
duties if they find the Company loses on account of falling prices, specially of
tested material. But we must demand that Government act quickly, and not
take such a long time to consider, that the markets may have hecome disorgan-
iged and the industry be placed in serious danger. If the British steel indus-
try, the world pioneer in the trade, requires protection on so high a scale as 334
per cent. then surely the Indian steel industry, still not strong cnough to
stand on its own legs, should need more protection ? Instead of that, we have an
excise imposed on it and the reduced duties now levied are calculated so
finely that the least change for the worse in world conditions will upset the
scheme. Government must realise that the protection given is so small that
they must losc no time if they find that pricesare falling. Bnt while the advan-
tage of the import duties may disappear, the burden of the excise will remain,
und in the end the new scheme of protection may mean no protection at all. -
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Now, I must say a word about the consumers. Many complaints have
been made that the Tata Company have not done this and that. Some say
that they do not permit competition by cutting prices. But we have the
assurance of the representatives of the industry that they will never come in
the way of the progress of other industries; on the contrary, it is in their
interests that the other industries, depending on steel, should thrive. Of
course, we must realise that while yet the Company isfighting foreign competi-
tion, and has little of resources to afford to be generous they will take some
time to adjust themselves to the needs of the smaller companies. But so long
a8 the progress of the industry benefits the country, and this benefit is quite
oertain, the consumer must not refuse the little burden which he is called upon
to bear, not so much for the sake of the industry, as of national interests.

Tae HoNouraBLe Major Nawas Sizk MAHOMED AKBAR KHAN
(North-West Frontier Province: Nominated Non-Official) : Sir, there is @
long history behind the steel industry beginning from 1924. Protection to
this industry was started in the year 1924, in the hope that it will enable it o
compete with any other country of the world without any special protection
from the Government. Sir Charles Innes the Cominerce Member to the Gov-
ernment of India in the year 1927 while introducing the Steel Industry Bill of
that year in the Legislative Assembly is said to have cherished the hope: that'in
the passing of that Bill the Legislature will have nothing todo with measures
of that sort in the future as the Steel Protection Bill of 1927, after its second
passing will enable the steel industry of India to go ahead to a position in which
it can meet competition in any quarter of the world on its own legs. Inothes
words, the Steel Protection Bill of the year 1927 was the last measure of its
kind, the passing of which was anticipated to put a stop to the protection period
of the steel industry once for all. It was even surmised so by the Tariff Board
according to their report of the year 1924. Sir Charles Innes repeated the

same hope while he introduced the Steel Protection Bill in the Legislative
Assembly in the year 1927.

As regards the Tariff Board Reports there have heen two reports in the
year 1924. The third report was published in the year 1925, in which &
bounty of Rs. 18 per ton was recommended by the Board. This report was
declared to be the final one but unfortunately there are six more reports after
that. The first report related to pig-iron and after considering all the argu-
ments for und against the duty on it, the Tariff Board were of opinion that the
duty on pig-iron should be removed, but as there had been some strikes in the
Tata Iron and Steel Works it recommended that the duty should continue for a
little time longer. Thus the consumers were made to payv for the mis-manage-
ment of the Tata Works in not handling the strikes properly.

Another report on galvanized sheets followed in the same year. In it was
again recommended that owing to strikes in the Tata Iron Works there could
be no reduction in duty, particularly on smaller orders. The next report

toposed fresh duties on railway materials and so on and so forth. To say the
east, in spite of definite assurances of the Tariff Board as well as the Honourable
the Commerce Member, that the Steel Protection Bill of the year1927 wag the
lakt measure of its kind, there have been constant increases.and freah duties
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on every kind of steel material. - Although it was anticipated that the protec-
tion period was over, it is a matter of great regret to find that it is not so, and
that we have been belied in our expectations.

(At this stage the Honourable the President vacated the Chair, which was taken
by the Honourable Rai Bahadur Lala Ram Saran Das.)

There are several objections to the specific points in the Bill under dis-
oussion. The first is that we do not know the exact amount of burden it
proposes to put on the consumers, In the year 1927 the Government gave an
accurate estimate of the burden that had to fall on different classes of consu-
mers, but at present there is no clue to that effect. The Tariff Board have
suggested the method by which thie can be calculated, but they have given no
specific estimate of the shares to be contributed by the general taxpayer.

The second objection is that the Bill as well as the Tariff Board Report
1s confused as to the revenue duty and the protective duty. As Henourable
Members know, these duties are quite distinct and separate from each other
and as such there ought to be definite differentiation in its proceeds, as every
revenue duty serves the purpose of protection. -

Another ohjection is that there is no clue as to the balance sheet of Tatas,
besanse it has not been suhmitted either to the Tariff Board, the Government
or the Legislature. The evidence before the Tariff Board and the representa-
tions to the Qovernment are also not forthcoming anywhere. No effort has
even hieen made to find out the cost of production in foreign countries such a8
England, America and Germarny. Although the Fiscal Comumission laid
great stress on the enquiry in this respect, it is regretted that the Tariff Board
have not considered it worth while to ascertain anything of the sort in this
matter.

With regard to pig-iron there are two rates for its sale. The one relates
to its sales in India and the other to those outside India. There is a difference
of Rs. 11 per ton in these rates. I fail to understand what justificatioh there
can be for this difference in the sale rates of this special class of iron. On the
other hand, it is feared that it will help foreigners dealing in this trade. Not
only this but there are different rates for bigger firms and smaller firms. This
fact is bound to injure the cause of smaller firms. I think the Honourable
Members will agree with me in holding that the policy of the Tata Company
in fixing different rates of sale ‘or pig-iron is absolutely wrong and that it
should be discarded as soon as possible.

As regards galvanized shcets there was a duty of Rs. 45 per ton in 1924,
It was reduced to Rs. 30 per ton a little later. Owing to the Ottawa Agree-
ment the duty on non-British makes has been raised to Rs. 83 per ton. The
duty on British goods is Rs. 53 and for British goods made out of Indian bar
it is Rs. 30 per ton. The goods made of Indian bars were the monopoly of
Tata. These could not be sold by any other person till Tatas had sold out
their entire stock nor could these be imported from outside. This means that
Tatas had sold their goods not with regard to the duty of 30 per cent. but
with regard to the higher rate of duty of 53 per cent. which was absolutely
unjustifiable.
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Now, Sir, as regards the profits granted to the Tata Iron and Steel Com-
12 Noox pany there are three kinds o” profits. These are (1)

: the visible profits, (2) the invisible profits and (3) the
latent profits. Visible profits stand at Rs. 1 crore 5} lakhs, vide page 43 of
the Indian Tariff Board’s Report, 1934. Invisible profits are calculated at
Rs. 93§ lakhs, vide page 54 of the same report. Latent profits accrued owing
to the fluctuation of prices are estimated at Rs. 12 . Besides these
profite there is an extra profit which is called in my language Pashto
as chunga* and which can better be described as an extra profit.
When a customer goes toa shop to purchase a thing he pays the price of
the thing acquired and after that he asks for something more over and above
the quantity of the thing for which he has made payment and the shopkeeper
in order to satisfy the demand of the customer gives him something mcre than
his rightful demand simply ou’ of courtesy and this portion of the bargain ig
called chunga or the extra part of the bargain. The profit under this heading,
t.e., the extra profitis estimated at Rs. 18 lakhs. The Tariff Board have cal-
culated the rate of interest at 6 per cent. but I differ because a concern like
Tatas, a well established concern, can get money at 4 per cent. from any-
body, because Government loans are floated now at 3 per cent. and a concern
like the Tatas can easily get money at 3} per cent., at the most at 4 per cent.,
and I have made all my calculations at 4 per cent. Well, Sir, all these four
profilts aggregate to Rs. 2 crores. and 25 lakhs which the Tata Company
18 making good in their trade every year. According to this estimate the
consumers and taxpayers have given the Tata Company nearly Rs. 16 crores
during the last seven years. The present Bill provides them with another
income of a little over Rs. 16 crores during the next seven years at the rate
of Rs. 2 crores and 29 lakhs of profit per annum. If you multiply that
by seven you will get the figure. The consumers will thus pay the Company
a little over Rs. 32 crores against the contribution of about Rs. 10-45 crores
by the shareholders. Now I ask whether the Tata Company belongs to the
shareholders or the consumers who have given them Rs. 22 crores over and
above their capital of Rs. 10-45 crores. If it belongs to the consumers, the
income must rome to the exchequer of the Government and not to the share-
holders. To my mind the consumers have more right to claim possession of
the Company than its shareholders and as such the consumers’ share of profit
should be deposited with the Honourable the Finance Member for the
revenue of India, or for distribution among Membhers of the Legislature who
are responsible for this legislation.

It will not be amiss to say this also that India is an agricultural country
and that the agriculturists form about 80 per cent. of its population. As
Honourable Members know, owing to economic depression in the world
markets the prices of agricultural products have gone down excessively, with
the result that the purchasing power of the people has been greatly diminish-
ed. Against this state of affairs the prices of manufactured articles are being
increased every hour by the imposition of fresh protective duties. In these

*Makeweight, honorarium or commission to various salesmen.
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circumstances I fail to understand how the twe ends are going to meet. On
the one hand, the purchasing power of the country has gone down to the lowest
pitch. On the other, the prices of the manufactured articles are being en-
hanced day after day. I cannot see how the poor agriculturists are going
to maintain themselves under these conditions ? In my opinion the protec-
tive policy of the Commerce Department is directed towards a wrong end.
Instead of the imposition of protective duties which are sure to increase the
prices of the manufactured articles, they ought to have tried to enhance the
purchasing power of the people by devising some adequate means to raise the
prices of agricultural produce. This is the proper course which would cer-
tainly result in bringing some advantage and relief to the country at large.
To remedy the most distressing condition of the agriculturists is the utmost
necd of the hour and it would have, therefore, been more appropriate that
instead of pressing upon such like measures aiming to yield excessive incomes
to a few shareholders of certain companies, the Honourable the Commerce

*Member or his Secretary the Honourable Mr. Stewart would have shown
some sympathy with the highly trodden-down agriculturists by devising
some means to effect increase in the prices of their products. This would
surely enable them to improve their present-day condition of distress and
penury which has been their lot nowadays on account of the abnormal fall
in the prices of their products.

With these remarks, Sir, I am afraid the policy of protection as pursued
by the Government at present is not intended to bring any relief to the con-
sumers and that the sooner it is done away with the better it will be for them.
As I said the other day on the Resolution of the Honourable Sir Phiroze Sethna
in regard to import duty on foreign horses, I repeat the same argument again
that if a company is not in a position to compete with the world market on
its own account, it is no duty of the consumer to support it by extra duties
and taxations. The industrial companies must stand on their own legs to
eope with the production of the world markets and should not be thrown as
an extra burden and taxation on the heads of consumers in India.

For seven years the steel industry showed no dividend simply to get
more and more of the tariff protection in their favour and now when they
have everything in their favour the profit to preferential shareholders would
be something like 18 per cent. per annum and in seven yoars it will be more
than three times the capital. Sir, is it not our duty to ask the Government
why the Indian consumer is penalised for the sake of a few shareholders in
this industry and why is this exploitation being systematically carried on His
Majesty’s Indian subjects for the last seven years without bringing the share-
holders to book ? I wish that the Honourable the Commerce Member would
throw some light on this mystery, because his speech the other day without
any data left me unconvinced. I have got all the notes worked out here
and if anybody has any doubt I can give him these tables* that have heen
very carefully prepared.

With these remarks, I oppose the Motion.

" Tae HoNouraBLy, SiR GHULAM HUSAIN HIDAYATALLAF (Bombay :
Nominated Non-Official) : 8ir, T had no mind to speak but after hearing the

*See: Appendiccs ““ A’ and “ B’ at enr’ of these dobatos,




668 OOUNCIL OF STATS. (3D SEPT. 1934,

[Sir Ghulam Husain Hidayatallah.]

last speaker I am tempted to say a few words. Two points of view have been
presented before this House. One point of view was that the steel industry
of India has not been given adequate protection. The other point of view
was of my Honourable colleague, the Nawab Sahib, who is a free trader and
who does not believe in protection. He said there should be no protection
for anything. But I am sorry that I do not agree with either point of view.
I support the Motion as it stands. My Honourable friend the last speaker
quoted a mass of figures. Being a free trader he always thinks in terms of
free trade. Therefore, whatever industrv may stand in need of any protection,
he will be the last person to grant protection to it. Therefore, Sir, I am sure
that the Honourable Members of this House will not be carried away by what
he said, because he is obviously prejudiced against protection and it will be
impossible for anyone to convince him in favour of protection. Now, Sir,
I need not go on to discuss the mass of iigures that the Honourable Member
quoted. They were fully discussed before the Tarifi Board. The Tariff

Board investigated this question very carefully and in the present form Gov-

. ernment have accepted those recommendations which they have found suitable.

So we have, Sir, the recommendations of the Tariff Board and those recom-

mendations that have been accepted by the Government are in this Bill.

Therefore, I support this Bill, Sir, for when the Tariff Board and the Govern-

ment of India say that this industry cannot stand foreign competition, T think
there can be no doubt that if protection is not afforded to it this steel industry
as an industry will be destroyed, and all the crores of rupees that have been

invested will be lost to the country. I sympathise with his point of view,

Sir, that the consumer to a certain extent will suffer. But we must realise,

Sir, what will be the consequences if no protection is giveri to this industry,

crores of rupees that have been invested will go and the country will be the

poorer by that amount. But if sufficient protection is given to the steel

industry of India, that means more prosperity for India. This industry will

add to the wealth of the country and give employment to a very large section

of the people. Now, Sir, what has been the crying need of India:? We want

more industries. Qurs is not a highly industrialized country that 2!in compete

with foreign countries and therefore our industries ought to be protected if we

want to compete with foreign industry. We are not going to live only oa

agriculture in India. We ought to have both industry and agriculture here

and India’s prosperity lies in promoting industries which will give more em-

ployment and more wealth to India.

With these words, Sir, I support the Motion.

Tae HoNoUrABLE Rasa RAGHUNANDAN PRASAD SBINGH (Bihar
and Orissa : Non-Muhammadan): Sir, I whole-heartedly support the Bill,
a8 I find that the Bill is based on the recommendations of the Tariff Board.
It is no use criticising Government in season and out of season even when they
really and sincerely do things for the real development of the Indian industries.
I cannot help putting in an emphatic protest against those critics, inside the
Legislature and outside, who poured forth vituperations on the Tariff Board
and its members. Some of them even went so far as to impute motives to the
members and the chairman of the Board. I am really surprised to find that
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those critics forget that the imputing of such motives to the members and the
chairman of the Tariff Board, who were all Indians holding high social,
intellectual and official positions, only weaken the cause of the national move-
ment and the cause of Indianization. People outside will think that Indians,
whatever their position may be, are not fit to hold responsible posts with
credit. I, on the other hand, believe that in this particular measure the
members of the Tariff Board have shown the most unbiased judgment and
recommended exactly the amount of protection to the Tatas which was neces-
sary under the existing circumstances. This fact is all the more borne out by the
mild criticism of the Tatas against the Board’s Report and their silence after
the original Bill underwent some change in Select Committee in the other
House. I certainly take this opportunity of congratulating the Government
for the bold step they took in meeting the popular demand for the levy of a
revenue duty on certain imported steel materials from outside India. I make
bold to say that steps like these go to catch the imagination of the popular
‘mind and that the Government of India is more amenable to Indian public
opinion than the opinion of Whitehall. Bold steps like these falsify those
‘critics who proclaim from the house tops that the Indian fiscal policy is dic-
tated by London commercial guilds. I am glad of the imposition for a
revenue duty, not that such revenue duty will put more obstacles to the
import of British goods into India, or that it would give more indirect pro-
tection to the Tatas, than what was recommended by the Tariff Board, but
because in the present state of India’s finances, it was not fair to give up so
much of our revenue when the whole country is still groaning under the burden
of taxation and especially those who are paying heavy taxes on income.
S0 long as the Finance Supplementary Act of 1931 is in force, I do not think
Government would have been justified in removing the revenue duty from some
of the imported steel materials as was recommended by the Tariff Board.

With these few words, Sir, I support the Motion.
Tue HoNourabLe Mg, VINAYAK VITHAL KALIKAR (Central Pro-

vinces ; General) : Sir, I have read this Bill that is before us very carefully,
and I fail to see how it can be called a protective measure. If I have to
call it a protective measure, I would say indeed that protection is being afforded
by this Bill to the iron and steel industry of the United Kingdom. Then there
are two other things that I find in the Bill and therefore I say I cannot bring
myself to the conviction that really it is a protective measure designed to
protect the iron and steel industry of India. I find in the Bill, Sir, a clause
which discusses or which lays down the principle of taxation. I am not an
economist and, therefore, Sir, I leave this subject to the expert to decide
whether Government is right or whether Government is wrong in introducing
clause 4 in this Bill. But I have not been able to find in any of the Bills
where an excise duty is being introduced, a scheme of protection to a particular
industry ie introduced. I can understand this sort of measure of excise duty
when the Government introduces their budget. But atsuch anawkward time,
when we do not know what the taxation policy of the Government in the next
budget will be, I cannot understand this thing being brought in this' Bill.

Another thing that has been brought in this Bill is the differential treat-
ment. 1 shall come to this point later on.  This also does not appeal to me.
I'am not a free trader. I believe to a very great extent in protection for the
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nascent industries of India. Protection should be given to an industry, so far
as I understand, for a particular period with a view to the industry developing
itself to such a stage that it should not increase the burden on the taxpayer.
Applying that principle to the present Bill, I have no quarrel with Government
so far as protection is given to the Tatas. The iron and steel industry, and
especially the Tatas, have made out a very good case for protection, though
they have been given protection for the last 10 years. After listening to the
debate we had last Saturday and this morning, I am fully satisfied that the
Tatas have tried their utmost to lessen the burden on the consumer as well
as to make out a good case for getting protection from the Government. The
Tata industry is really a national industry—a key industry. I remember
to have read that during the war, Lord Chelmsford said that had it not been
for the Tatas, who supplied the war materials, it would have been very diflicult
for the Government of India to carry out their campaigns in Mesopotamia
and other places. The Tatas pay the highest wages to their labourers ; they
have made very good arrangements for sanitation ; they supply good water ;
they cater to the needs of the labourers to a very great extent. The Tatas
also, I am told, have fought against odds and they have tried to maintain
the price level. My Honourable friend Mr. Stewart said the other day a very
kind word about the Tatas’ management. I fully endorse what he said.
But I should like to make one observation. As was said the other day by the
Honourable Sir Ramunni Menon, they have not installed modern furnaces.
I believe they will take this hint and instal modern furnaces so that they may
further be able to reduce the cost of production. So far as protect.on to the
Tatas is concerned, I am one with Government. I endorse what the Honour-
able Mr. Stewart and the Honourable the Commerce Member said the other
day.

I now come to the second point, and that is the excise duty proposed in
clause 4 of the Bill. I cannot understand the propriety of this clause. I am
speaking as a layman and not as an expert—I am open to correction—one
can understand the imposition of an excise duty when there is over-production
or over-profiteering. On the last occasion, when an excise duty on sugar
was imposed, we were told that there was over-production and that there
would be cut-throat competition amongst the producers of sugar, and also
Government wanted money, and in order to replenish the Indian Exchequer
to a certain extent, they imposed an excise duty on sugar. In this case, if my
information is correct, the Tatas can supply only 72 per cent. of the demand
of India. So, the question of over production does not arise. As regards
over-profiteering, if my information is correct, the Tatas have not been able
to give dividends to their ordinary shareholders. From this I can rightly
conclude that there is no over-production and over-profiteering. 1 cannot
then understand the propriety of imposing an excise duty. Then, Sir, by
imposing an excise duty, the Government expect to get about Rs. 30 lakhs.

Tre HoNouraBLE MR, HOSSAIN IMAM: ‘ Question ? ”

Tre HoNoUrABLE MR. VINAYAK VITHAL KALIKAR : My Honourable
friend Mr. Hossain Imam says, “ Question ”. He may be perfectly right.
They may be in need. In that case, they should not have brought forward
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proposals for lowering the revenue duty and imposing this excise duty. They
are Josing, if I may say so, this Rs. 30 lakhs by lowering the revenue duty on
other products and therefore, if I understand their position correctly, they are
imposing this excise duty to get that Rs. 30 lakhs.

Tue HoNouraBLE Mr. T. A. STEWART : May I ask the Honoureble
Member what is the revenue duty to which he refers ?

Tue HonouraBre Mr. VINAYAK VITHAL KALIKAR: Ordinary
revenue duty which you have lowered in this Bill.

Then, Sir, from the consumer’s point of view, one has to consider the effect
of this excise duty on the consumer as well as on the industry. As I have
already said, I am not an expert. Iam a layman and I look at this question from
a practical layman’s point of view. Will the imposition of an excise duty in
any way help the development of the industry, as well as decrease the burden
on the consumer ¥ I have not been able to find in the memorandum that
‘was circulated to us all by Tatas that the imposition of an excise duty
will help their trade or production. But if this excise duty is imposed and
the commodities are sold at a higher price, the consumer, is bound to suffer
and not the industry, Therefore I say, considering this proposal from all
points of view, of the consumer, of the industrialist and of the expert econo-
mist, I submit it is wrong in principle to impose an excise duy on an industry
which begs for protection.

(At this stage the Honourable the President resumed the Chair.)

Then, 8ir, I do not want to enter into the controversy of the Tariff Board
Report, though I personally see from the reference that was made to them that
they were not asked by the Government of India to make any proposals what-
soever to remove or to decrease revenue duties. I therefore think that they
went beyond their jurisdiction in recommending the decrease or removal of the
revenue duty. Apart from that, it seems that the Tariff Board was full of the
Ottawa spirit and therefore they made certain suggestions about the removal or
decrease of the duty in favour of one country or another. So far as this
particular industry is concerned, I find from the Ottawa Report that they
were against the principle of removing or decreasing revenue duties. I will
read a sentence from the Ottawa Report, page 33.

* To concede a preference by reducing these rates to a lower figure in favour of British

stecl would impair the protection intended by the Legislature to be accorded to tho Indian
industry, and to raise the duties on {oreign steel to a higher point than was required in India's
own interest would have beon a grave depasture from the fundamental principle of the
policy of discriminating protection”.
However, I have a very great respect for some of the members who sat on the
present Tariff Board and therefore I say that it was beyond their jurisdiction
to make such a recommendation. Ido not want to enter into that contro-
versy further.

Now, Sir, the other day the Honourable Commerce Member gave us an ex-
ample,—if I have taken his notes correctly,—about the differential duties. He
said that if a continental article is available without duty in India for Rs. 60
and a British steel article is available in India for Rs. 90, if we impose a duty
of 40 per cent. on the continental article and 10 per cent. on the British article,
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the consumer loses nothing. That was, I think, the instance he cited. Now
I examined that question very thoroughly. Supposing the continental article on
which we impose a duty of 40 per cent. is available at Rs. 100, and suppose the
same 40 per cent. were imposed on the British article that article would
then be available in India for Rs. 130. Now, from the consumer’s point of
view the consumer will run to purchase the article whieh is available for Rs. 100,
and the duty which we get at the rate of Rs. 40 per article will go I believe
to the Indian exchequer. So if we purchase more articles of continental
manufacture we will get more money by that method by way of the import
duty and the Indian exchequer will benefit accordingly and to that extent the
general taxpayer will be relieved. I therefore say look at this point from the con-
sumer’s point of view as well as the general taxpayer’s point of view. If the con-
sumer in India purchases the United Kingdom article, the Indian treasury will
get from that article only Rs. 10, while if he purchases the continental article the.
treasury will get Rs. 40. There is a lot of difference between 40 and 10.
Looked at from that point of view, I submit that all those who are grumbling
under the present taxation system will be relieved of much of the taxation.
So I do not find it possible to appreciate this distinction from the point of view
of the Indian exchequer. ‘If the Indian exchequer would not suffer in the least,
I would give first preference to the United Kingdom. Butif the Indian ex-
chequer is going to suffer by this measure, I do not mind if the United Kingdom
producer suffers and is not able to dump his goods on this market. They will
learn to produce their articles at a cheaper cost and they will learn to sell at
a price which can fairly compete with articles produced by other continental
countries. I have no quarrel with the United Kingdom, but certainly in the
interests of the Indian exchequer and in the interests of the Indian taxpayer
I sumbit it is a wrong policy, a policy which is not in any way going to benefit
the general taxpayer as such.

Sir, I know that the Bill is going to be passed into law. I know, Sir, that
our protest is in vain. I know further, Sir, that we have to give our support
to this Bill, because we have to give protection to Ta‘as, but, unfortunately, we
on this side, cannot appreciate these two things, the excise duty and differen-
tial treatment ; these should not have been introduced into this Bill. The
Government of India, I submit, should have first taken care to see to their
financial condition. The Government of India, if I remember aright, throngh
Sir George Schuster made certain promises in October, 1931, that they would
not decrease or remove the revenue duties unless they removed the lower
level of income-tax, unless they restored salary cuts and surcharges too. But
here what do we find ? The lower level of income-tax is there, the sur-
charges are there, the salary cut has only been reduced by 5 per cent.,
if I am correct, and they come out with proposals for decrease of revenue duties.

Tute HoNouraBLE MR. T. A. STEWART : May I again ask the Honour-
able Member to which revenue duty he refers ?

Tre HonouraBre Mr. VINAYAK VITHAL KALIKAR: Duty on
galvanized sheets, Sir,

Tee HoNourasLe Mr. T. A. STEWART: The duty on galvanized
sheets is protective duty.
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Tue HoNourasie Mr. VINAYAK VITHAL KALIKAR: Therefore I
submit that it is a wrong principle to insist on a protective measure like this
to disclose the taxation principle of Government, and therefore I object to that
part of this Bill.

Much has been said, Sir, in this House and I do not want to take up
the further time of the House, but I appeal to my friends ou this
side that whatever they may have to say against the excise duty and the differ-
ential treatment, we will have to make up our mind and unfortunately we
will have to swallow this bitter pill.

Tae HoNoURABLE Rar Bauapur Lara JAGDISH PRASAD (United
Provinces Northern: Non-Muhammadan): Sir, even after hearing the
Honourable the Commerce Member the other day, I am still doubtful whether
the Bill before us deserves our full support. The only fact that the Bill seeks
fo continue protection to the steel industry in India, which is & key industry,
entitles it to our support. It is proposed to continue protection to the steel
industry for another y-eriod of 6§ years and by the end of this period the Gov-
ernment hope that the Tatas would be able to establish the steel industry on a
foundation of efficiency and perhaps dispense with protection. This is good,
Sir, so far as it goes and nobody need have a quarrel over this proposition. I
am in favour of giving protection to our key industries for a certain fixed period
to enable them to stand on their own legs and to face foreign competition. But at
the same time it is the duty of the Government to see that by enjoying continued
protection an industry does not get accustomed to artificial feeding for all
time to come, but that the industry should see to it that during the period of
protection it sets its house in order by increasing its efficiency so as to be
able to dispense with protection after some time, because, Sir, asis well known,
it is the taxpayers’ as well as the consumers’ interests that suffer by giving pro-
tection to an industry. But, Sir, the Bill does not stop at merely giving protec-
tion to the steel industry in India or, in other words, it is not a purely protec-
tive measure as one should like it to have been.

There are the two objectionable features of the Bill, to which references
have already been made by some of the speakers, which make it less accept-
able to public opinion : I mean the proposed imposition of excise duty on steel
ingots and the provision of imperial preference. Now, as regards the advisability
of imposing excise duty the Honourable the Commerce Member was silent in
his speech. The Honourable Mr. Stewart no doubt remarked in his speech that
the excise duty was being imposed to recover the Rs. 30 lakhs that the Govern-
ment were losing by the present Bill. But I submit that there should be no
excise duty on a protected industry. By imposing this excise duty the
Government are laying themselves open to the charge that they are deliberately
placing a handicap on Indian steel to give an advantage to British steel. Be-
sides this the excise duty would mean an additional burden on the consumer.
I am therefore opposed to the proposed excise duty on steel ingots. But the
Government have had it passed by the Legislative Assembly by threatening
to withdraw the protection scheme itself if the imposition of excise duty was

not accepted.

. As regards imperial preference, the Honourable Sir Joseph Bhore tried to
justify by quoting figures that differential treatment as embodied in the Bill
M117CS »
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was justified. But, Sir, he did not refute the argument of my Honourable
friend Mr. Sapru that there was a danger of India losing her trade with Belgium
as a result of the proposed policy. I hope at least the Honourable the Com-
tnerce Secretary will tell the House in hie reply if it is a fact or not that, accord-
ing to the calculations of those who are in the know, India would be losing 44
million rupees worth of trade with Belgium by this policy of preference for
British goods. T am not opposed to ‘mperial preference inall casesas I did not
object to imperial preference in the case of the Textile Proteotion Bill in April
Iast. But I feel that the imperial preference provided in the case of steel in
this Bill will adversely affect our trade with other continental countries. So
much so that the popular belief is that what this Bill seeks is not the protection
of the Indian industry but the advancement of British steel in the Indian market.
It cannot be said that the Government have been guided in this case by the
principle of discriminating protection to Indian industries with a view to foster
and develop such industries, but really speaking the Bill under the guise of
protection to the steel industry imposes humiliating and differential conditions
on Indian steel. The fear is generally entertained, which I share, that the Bill
will provoke international l-will and endanger tariff war or commercial hostili-
ties by practically excluding imports of steel from other countries. Some of
the steel-producing countries in Europe are our best customers and it is rightly
feared that India will lose her advantageous position in exports to many of
those countries. So Indian iron and steel producers must face the heavy
Josses that India will incur in losing her customers in the continental market.
And the question arises if the loss on export of other Indian products to the con-
tinent will not be of such magnitude that it might bring disaster to most of
our agricultural products. In spite of the assertions, therefore, of the Honour-
able the Commerce Member, India is yet to know what trade bargains she
will secure by giving this preference to British steel. So, Sir, it is clear that
there are certain provisions of the Bill which deserve our support while there are
others which are obviously open to objection. And although the Bill will doubt-
lessly be passed by this House also in its present form, and I am not going to
oppose its passage, yet I hope thatthe Government will do well to profit by
independent non-official criticiam that has been offered both inside and outside
the Legislature in respect of this measure, and consider how far the imposition
of excise duty is going to affect the steel industry in India as well as the consu-
mer, and how far the provisions of imperial preference will adversely affect
India’s trade with other cont.nental countries, and if they find that these provi-

sions have proved harmful I hope they will make amends to them, for it is never
too late to rectify a mistake.

Tae HoNoURABLE SarRDAR SurRi JAGANNATH MAHARAJ PANDIT
(Bombay : Non-Muhammadan) : Sir, the Bill, as passed by the other House,
has left very little for us to say. I support the Bill and | must congratulate
the Honourable the Commerce Member for the courage he has shown in meeting
the wishes of the representatives of the people of this country by accepting
the popular demand for the re-mposition of the 20 per cent. normal
revenue duty on certain classes of imported steel products. But in this case
I think the Honourable the Finance Member it nione the 'ess responsible in com-
ing to the rescue of the Honourable the Comimerce: Member in yielding to this
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particular popular demand. Sir, I am confident that if Government shows
their liberality and keenness to meet the wishes and sentiments of the people.of
this country in future in all other fiscal policy as they have done in connection
with this Bill, the present administration can certainly claim to declare that
India is getting ever independent in fiscal matters and she is at present enjoy-
ing fiscal autonomy. Though the Government have gone far to meet the wishes
of the people in this matter yet I cannot but bring to the notice of the Govern-
ment that there is still further scope in improving the measure. Sir, the small
industries using pig iron find it diffidult sometimes to get the raw material for
the msnufacture of their products and at times they have to pay a very
much higher ptice for such pig iron than the price at which it is exported by
Tatas. The original protection was given to Tatas for establishing itself on a
sound footing so that it may help smaller industries in the country to grow. 1
hppe and believe that Government would take dteps to ensure that thié
smaller industries are not charged higher prices by the Tatas for the supply
of raw material required for such industries. .

Before I conclude I would like to draw the attention of the Government to
clause 3 (2) of the Bill which exempts the duties mentioned in this Bill from the
surcharge of 25 per cent. levied by the Supplementary Finance Act'of 1931. At
this juncture when both the industrialists and the consumers and all other
taxpayers are paying taxes to their utmost to keep up the financial credit of
the country I do not think Government would be justified in exempting the
duties imposed by this Bill from such surcharges. To my mind it would have
been most fair if Government would have continued the surcharge on the duties
imposed by this Bill till at least the next budget when according to the light of
financial conditions they could have come forward with their suggestion for the
removal of the surcharge, not only on these duties, but also on income-tax
as the taxpayers paying this tax are the most hard hit by the surcharge, than
any other class of taxpayers.

The Council then adjourned for Lunch till » Quarter to Three of the Clock.

The Council re-assembled after Lunch at a Quarter to Three of the Clock,
the Honourable the President in the Chair. . '

Tae HoNouraBLe Mr. HOSSAIN IMAM (Bibhar and Orissa : Muhum-
madan) : Sir, the Bill before the House is neither a purely protective nor a
wholly revenue measure. It is a compound of both, because an excise provi-
sion cannot even by. any stretch of the imagination be brought under the head
of protection. last session, an Excise Bill was brought forward, not by the
Commerce Department, but by the Finauce Department. I think therefore
that I am correct in assuming that the idea behind this Bill is to protect as well
a8 to give revenue to Government. The Bill thus consists of one good thinz and
another which is distinctly bad. The good thing is that it reduces to a certain
extent the protective duty, and thereby reduces, so far as rupees, annas and pies
are concerned, the incidence of the protective duties, and =o it 18 welcome from
the consumer’s point of view. DBut this good point has been vitiated by the
Imposition of an excive, which has reduced the margin of difference of the pro-
tective duties to a very small limit. For instance, take stracturals, we were,
according to the, Tariff Board’s Report of 1926, in Table XXV charged Rs. 116,
and the present. selling price will come to about Rs. 113. This is one of the items

a2
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with which we, as consumers, are mostly concerned. Such a small reduction
as of Rs. 3 per ton, considering that a ton consists of 27 maunds, about which
the Honourable the Commerce Member made so much, is really negligible.

Then, Sir, imperial preference is being introduced in the garb of differential
duties. This innovation of differential duties was brought in by the 1927
Board. Before that, probably it had not come into operation.

I think that even the conscience of the Government was pricked and they
did not have the heart to call this a Steel Protection Bill. The title of the 1927
Bill was the Indian Steel Industry (Protection) Act, whereas the name of the
present Bill has been changed to “ The Iron and Steel Duties Bill”. That
shows that we were wrong in thinking that the Government had no conscience.
They have a little of it. They realise that this Bill has not been brought for-
ward to protect the Indian steel industry.

Tue HoNoURABLE THE PRESIDENT : What does the preamble say ?

Tae HoNouraBLE MR. HOSSAIN IMAM : The preamble does not form
part of any statute.

.
THE HoNoUvRABLE THE PRESIDENT : It does refer to protection ?

Tur HoNoURABLE M. HOSSAIN IMAM : The name is what forms clause 1
of the Bill. The Bill could have been properly called a Bill to impose an

additional burden of taxation on India, or a Bill to protect the iron and steel industry
of England, and so on.

There is another test by which we can judge whether we are going to get
things at a higher or cheaper price. It is the real purchasing power. Dr. Meek
says in his monthly report that the index number of wholesale prices has fallen
from 204 to 119 between 1927 and December, 1933. Judged from that
aspect, we find that structurals which were worth Rs. 116 in 1926 are now worth
Rs. 198 ; fish-plates which were worth Rs. 148 are now in real money worth
Rs. 224, and black sheets which were worth Rs. 181 are now worth Rs. 220.
The Honourable Mr. Stewart in his introductory speech referred to the reduction
in the cost of the manufactured articles. I would invite his attention to para-
graph 47 of the present Board’s Report, page 29, Table VIII, in which he will
find that under fish-plates there is a distinct advance of Rs. 53 per ton on the
Board’s estimate with coal and spelter at Rs. 5-21 and 235. The 1926 estimate
was Rs. 8120 per ton and the adjusted cost of 1933 comes to Rs. 86-52. Again,
8ir, in structurals, there is practically no diminution. -30 per ton is all that the
Tata Company have given us in this year of grace, 1934.

TaE HoNoURABLE MR. T. A. STEWART : Sir, may I point out that those
are differences from the Board’s estimates, not from the actuals of 1926 ?

TuE HoNoUrRABLE MR. HOSSAIN IMAM : I quite agree. The heading

is like that. If the Board’s estimates are wrong, then the whole basis of the
scheme of protection goes by the board.

I emphatically protest against the principle which has been enunciated in
this Bill. The principle is that the burden on the consumer should remain the
same a8 it was, irrespective of the requirements of the protected industry.
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8ir, the one incentive for bringing forward protective measures was, that in the
end the consumer will gain the advantage of reduced cost, though at the moment
he may have to pay more. What has the Government done ? The Govern-
ment found that on account of reduced duties which the Tariff Board has re-
commended, they would be out of pocket to the extent of Rs. 30 lakhs. In-
stead of shifting that burden on to the general taxpayer or elsewhere, it has been
thrown entirely on to the users of steel. That is a very obnoxious principle, thay,
irrespective of the cost of production the amount of taxation on the user of the
protected goods should remain the same. I would point out that the burden of
protection could be reduced, and it was up to the Government to explore other
avenues and not to place a further burden on this beast, the consumer, who is
already bearing more than his fair share.

Sir, I have had great difficulty because the speech of the Honourable Com-
merce Member has not been reported in any of the daily papers. I wanted to
have a look at the official report but under the present rules probably I am not
permitted to do so, and therefore in referring to the speech I would request the
Honourable Mr. Stewart to correct me if my impressions are wrong.

Tue HonouraBLE MRr. T. A. STEWART : Sir, I have had no further
advantages than the Honourable Member. I also have not seen the notes
of the Honourable Commerce Member’s speech.

Trar HovouraBLE Mr. HOSSAIN IMAM :  Sir, to us it is a matter of great
regret that this Bill should have been piloted by an Indian Member in charge of
the Department of Commerce. He says that the prospects of industries dispen-
sing with protection are bright, but as I said before, if this principle holds good,
that even where no protection is required the users must be condemned to pay
more to the Government, then this prospect which he held out to us vanishes into
thin air. I hope when his successor comes forward with another Bill in seven
years’ time, he will not burden the consumer. He also stated that preference,
or call it & differential duty as you like, lifts the burden from the consumer.
That proposition like many other generalizations is subject to many qualifica-
tions. In generalization one can go to any limit, but when one comes to analyse
them one finds that in the end, nothing comes out of nothing. Because of
the fact that we are giving a preferential or differential duty to England, we are
throwing a burden on the consumers in the shape of excise duty. If there were
no preferential duties we would not have beeu asked to pay an excise duty. I
am quite ready for my Honourable friend the Finance Secretary to examine this
‘and give us facts and figures to show what would have been the effect if there
had been no preference and we consumed only continental steel. We have no
figures at the present moment, but during the next few months we would be able
to have a body of facts and figures to substantiate our claim that this excise
duty has been brought in simply in order to give this differential duty. Then,
the Honourable Member was very solicitous about the consumers. He stated
that if we had no differential duty we would have been placing a burden on the
consumer and therefore his sympathies went out to consumers. Sir, within
a short period of two and a half years the Honourable Member has heaped more
burdens on the consumers than any two of his pred-cessors have done in their
full terms of office. This is all I have to say about the consumer’s point of
view,
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I am almost tempted to say that the Commerce Department has been behav-
ing in the matter of duties most unreasonably. Even when there is no neces-
sity for safeguarding them, duties are being imposed on things coming from
outside, a hundred thousand things and lakhs of people are being penalised
and asked to pay & huge burden of protective duty to safeguard a hundred
thousand things. The Honourable Member suggested that up till now we had
not heard any argument which would substantiate by sheer fact that differential
duties on British steel were inadequate. That was a very grave charge which
the Honourable Member laid on us. In reference to that I would invite the
attention of the Honourable Secretary to page 53, paragraph 97 of the 1927
Report, in which the Tariff Board specifically mentioned :

‘‘ We hiave recsived evidence that the steel made to the British standard specification
on the oontinent oan be purchased at 10s. or Rs. 7 more than tho price of non-standard con-
tinental materials. We consider that if this common price is to be maintained some addi-
tion must be made to the duty on British steel and some decrease in the duty on continensal
steel .

That was the proposition initiated not by non-officials but by an expert body,
that British steels ought to be taxed about Rs. 7 higher than continental goods,
because they are of superior variety and as such have to compete not with the
untested materials supplied by Tatas, but with tested materials, and the cost of
testing, as is well known to the Honourable Commerce Secretary, is something
more than Rs. 5 even in India. I have also found something to substantiate
this from page 205 of the report of the working of the scheme of protection result-
ing from the Trade Agreement concluded at Ottawa. In the case of certain
items of British and non-British steel, there is in one instance a difference of
Rs. 3 per cwt. between the British and non-British goods price. 1am very sorry
that this report does not give us facts and figures about other kinds of steel, but
80 far as I could find out, the difference varies from the highest Rs. 3 per cwt.
to nothing at the lowest. Therefore, Sir, to state that the same amount of pro-
tection is required from the British steel as from the continental is wrong.
There ought to be greater protection from the British steel, because of its supe-
riority.

Another principle which he enunciated and which struck me was
that the industry does not mean the sharcholders. 1
have personally no experience of industries, but from
persons within the House and outside who have spent their lives in industry,.
T asked this question, ¢ What is the English practice ? ”’ They all told me that
industry means nothing but the shareholders and the owners of the industry
concerned. I would ask the Honourable Commerce Member to inform us
if he ever consulted the shareholders of Tatas and whether they approved of
this Bill and the measures it embodies ; or was it not a fact that they consulted
only the parasite which is eating up the vitals of the industry, the managing
agenoy system,—about which I said many things during the textile discussion
and which I am not going to repeat now. It is the concern of that system
to get their own share of commission and which the Government is careful
to provide in each and every tariff proposal. They are concerned with that
and therefore they have nothing to object to in this Bill. If we look at it from

3-5 p.M.
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that point of view, what has the industry gamed from the protection from
1925 ¢ For the last seven years the industry has paid no dividends to its
ordinary shareholders. Thesecond prefererce shareholders arein great arrears
and the first preference shareholders were given dividend by a raid on the
depreciation fund. ’

Tre HoNourasLe THE PRESIDENT : Have they objected to this Bil, ?

Tue HonouraBLe Mr. HOSSAIN IMAM :  There have been no meetings,
8ir.  Either the Government or the Tatas ought to have held an extraordinary
general meeting of the shareholders and placed the measures before them and
asked for their approval. That would have been—--

Tue HoNourasLe THE PRESIDENT : Do you say that Government
should have placed this Bill before the shareholders and asked for their
approval ?

Tre HoNouraBie Mr. HOSSAIN IMAM : Government should have
asked Tatas to do this, the Managing Agents to do this, otherwise——

Tue HoNouraBLE THE PRESIDENT : Does not the very fact that they
have not held a meeting show that they have not disapproved ?

Tre HonNourasLe Mm. HOSSAIN IMAM : Unless the management
oalls an extraordinary mecting, a meeting could not be held. The Bombay
Shareholders’ Association, with which the Honourable the Commerce Secretary
is very familiar, have objected to this Bill and have sent telegrams. May
1 point out to the Government that they have the Companies Act under revi-
sion and I hope they will not be coutent with revising the Act for future com-
Panies but they would look into the possibilities of somewhat curbing the
rapaciousness of the managing agents of the established companies as well.

I come to another proposition enunciated by the Honourable the
Commerce Member. I like the ' way in which he placed it before us very much.
He placed before us an elementary point and tricd to convince us that we
were in the wrong and he was in theright in regard to differential duty. His
point was, suppose the landed cost in India ex-duty is Rs. 100 for British
goods and it is Rs. 65 for continental goods, the fair selling price is Rs. 105,
therefore in all reasonableness the protective duty ought to be Rs. b per ton
on British goods and Rs. 40 per ton on continental goods. That isa p-erfeotly
oorrect exposition as far as it goes. But, Sir, the Honourable the Commerce
Member should not. forget the Finance Member as well, and the Government
of India being one and indivisible whole, all the measures that they bring
forward must be embarked in consultation with all members. The Honourable
the Commerce Member was doing the greatest amount of injustice to his owh
oolleagues, the Finance Member, by bringing forward this differential duty.
Consider the matter on his own basis. Suppose we are importing 5 lakhs
tons of steel goods from abroad. What happens if Indians are unpatriotic
enough to use English goods, the Finance Department gets only Rs. 25 lakhs
by the use of English goods ; but if they are patriotic enough te use continental
goods alone——" '

. Tug HoNoumapie Sig DAVID DEVADOSS (Nominated Indisn
Christian): Is that patriotism ? ’ e v
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Tuae HonvouraBLE Mr. HOSSAIN IMAM : I repeat, Sir, that if they are
patriotic enough to use only continental goods, at Rs. 40 per ton on 5 lakhs
of tons, the Government will get a revenue of Rs. 2 crores. This differential
duty is nothing but a present from the poor and down-trodden Indian con-
sumers to the British industry. In a perfectly straightforward preferential
basis, we have this advantage that we get some quid pro quo for it. We can
say that we are giving preference on goods worth a crore and in return
get preference from the other for goods worth one crore of our own.
That is some sort of exchange, but in this differential duty, even this
element of counterbalancing is wanting and there can be no justifica-
tion for differential duty, except the sentimental reason of giving it
to our own imperial masters. Now, Fir, two questions arise. Either
British goods are equal to continental goods or they are superior. They
cannot of course be regarded as inferior. If it is better stuff, then we
would be justified in putting a higher duty on the consumer. I mean if we
had Rs. 100 plus Rs. 40 or Rs. 140, because the consumer is buying a better
article. A man who wants a Rolls Royce cannot object if the Customs Depart-
ment charge him more in tax than ona man who uses a Ford car. But if they
are equal, it is his duty as a citizen of India to use the thing which, without
taking a single shell out of his pocket, puts more money in the till, i.e., the
Government exchequer. If we did not have this differential duty, it would not
be necessary to impose the excise duty asI said, and I am ready to substantiate
the statement next year when figures are available. I would like the Honour-
able the Commerce Member algo to keep this in view and téll us at the time of
presenting the budget what would have been the result if this had not been
given effect to. Then, 8ir, I very much regret that the estimate of consump-
tion of British and non-British steel has not been plated before us. The Tariff
Board estimated the loss of customs at double the figure which the Commerce
Department has worked out, but neither of them have placed the basis of their
guess work. It may be possible that either the experts of the Tariff Board
are right or the experts of the Commerce Department are right, but we, Sir,
are in the dark. We do not know the basis of those calculations. I feel, Sir,
personally that the Tariff Board were fairly correct in estimating the loss in
revenue. It is only to disguise the ill-effects of this differential duty that the
customs department have given us a smaller estimate—an estimate which
assumes that less British steel will be consumed in India than continental steel.
For instance, Sir, in the Report of the Tariff Board, they had taken the con-
sumption of tested material of Tatas at about a sixth and probably on that
analogy the Government have based their calculation of British steel coming
in at about the same figure. Therefore, they submitted the loss would be
lees. May I have this assurance from the Commerce Department that if
they find that the effect of this differential dutyis to place a greater burden
on us by reducing the customs income they will reconsider their attitude and
have ‘a uniform rate of duty for British and continental goods ? The fact
cannot be overlooked that at the present moment the .continental suppliers
are already handicapped to the extent of 40 per cent. if we rely, Sir, on
today’s quotation of 74-53 francs to the pound sterling. The handicap in the
gold and sterling block is 40 per cent.. If the continental manufacturers are
able with an initial handicap of 40 per cent. and with additional burdens vary-
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ing from 20 to 30 per cent. to compete and still sell things cheaper in India than
goods of Indian or British manufacture, is it not a sad commentary on the
efficiency of Tatas as well as British manufacturers ?

Sir, it has been held out to us that a great achievement has been made by
the Commerce Department in getting free entry of Indian pig iron into the
British market. As if this were a new thing. As if we were gaining anything
by it. It is well known, Sir, to the Commerce Department that there is no
competitor in the Empire countries to our pig iron. No other empire country
can supply England with pig iron.

Tare HonouraBLE Me. T. A. STEWART : Might I point out to the
Honourable Member that England itself is a very large manufacturer of pig
iron ? .

Tue HonouraBre Mr. HOSSAIN IMAM : Their import of pig iron
has been varying from 200,000 tons to 400,000 tons every year because their
pig iron is not so rich in iron contents as ours. Sir, the pig iron ,which we
supply to the United Kingdom forms but a paltry one-fourth of our export.
If we can find a market for three-fourths of our produce without giving any
initial advantage why should we worry about this ? That is my first charge.
My second charge is that if England were foolish enough to impose a duty on
the raw produce of their goods, they would enhance their own production cost
and the result would be that British steel will have to be priced at a higher
figure due to the imposition of the duty on pig iron, and that will place fresh
impediments in the way of British steel coming and competing in the world.
We, Sir, are helping the British industry in two ways. Firstly, there is a
direct subsidy from the Government. Secondly, there is the indirect subsidy
in the shape of free pig iron. These constitute an advantage which 1 can
visualise more than the entry of pig iron into England.

Now, Sir, there is another point. We would have considered, Sir, that
we had got some recompense if we had found that our pig iron on account of this
preferential duty was being sold at a slightly higher price than for competing
goods. That, Sir,is also one way of looking at it. But what do we see ?
England has practically left off buying pig iron from anyone else. Practically
all her imports last year were from British India and nothing from anyone
else. Eighty per cent. of her imports of pig iron came from India, whereas
before this time, Sir, the percentege of Indian imports into the United
Kingdom market was between 20 and 30 per cent.

THE HoNouraBLE MR. T. A. STEWART : Does the Honourable Member
lmow that during the last two years a duty of 33} per cent. was imposed on
imports of foreign pig iron from India into England and that Indian pig iron

had that advantage ?

Tue HoNouraBLE Mr. HOSSAIN IMAM: I will quote, Sir, from page
40 of Dr. Meek’s Report. In 1920 the total import into the United Kingdom
was 122,000 tons; in 1925 it was 190,000 tons ; in 1930 it came down to 135,000
tons and in 1933 it had gone down to 93,000 tons, out of which 80,000
tons have been imported from India. The United Kingdom is reducing its

imports.
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Tus HoNourasre Me. T, A. S"I'EWA‘R‘T : Tam obliged to the Honour-
able Member. I was about to ask him to quote those figures.

Tre HoNourasLe Mr. HOSSAIN IMAM: This, Sir, serves his purpose
in showing that India’s share has risen but it also serves my purpose in showing
that India’s quota as far as its total export is considered has not been sub-
stantially increased and in order to confirm that statement, Sir, I will quote
from page 109 that our export of pig iron was 568,000 tons and last year it
was 377,500 tons only.  Our total trade has deteriorated in pig iron. This
is my reply to our gain in the United Kingdom market. That is the direot
result of the Ottawa Agreement. Our trade is bound to suffer. If we do
not purchase goods from them, they will not purchase goods from us.

Now, Sir, I come to the Tariff Board itself. Itis well known, Sir, that I
am not a very great protectionist, and once or twice that I have supported
protection I have done so in spite of myself. In this case, Sir, things are like
this. There is no denying the fact that out of the industries that we have
safeguarded or protected so far, the stecl industry has come out the best,
although it is ot from my point of view yet self-supporting. Dr. Mathai,
who is the President of the Board, has been connected with the steel inquiry,
for a very long time, and what he does not knos about the steel Industry
I am prepared to sayv is not worth knowing. Tt is regrettable that after the
strong stand which the last Tariff Board put up against “imperial preference,
there should be such a fall as is witnessed in"this Tariff Board’s Report. But
there were, Sir, certain points raised in the former Stecl Industry Tarifl Board'’s
Report. 1n that report the principle of differential duties or, as I would like
to call it, imperial preference, was admitted in regard to the iron and steel
industry, but with this difference that, while in the statutory report of 1926
a feeler was thrown out, one or two items wcre subjected to differential duties,
now we have become whole-hoggers and want to have imperial preference in
all-eategories. I would have liked to go in for a detailed criticism and review
of the report, not questioning their findings but comparing them with previous
reports ; but a8 it is late, I will not go deeply into those matters. I should
like to mention only one or two points. On pege 70, in the note that has been
given, they say that this increase of railway freights about which the respon-
smbility lieson the Honourable the Chief Commissioner for Railways as it
eame :t an inopportune moment ; the industry did not knowa word about it. I
am told the Fast Indian Railway informed the Board privately, so that the Tatas
were not able to give facts and figurcs to substantiate their loss on account
of this increase in freight on the East Indian Railway. The Tariff Board say
that even in spite of this increase there was already sufficient money to compen-
sate the Tatas. Itisnota question of a lakh or two. The East Indian Rail-
way have made an additional demand of Rs. 12 lakhs on a production of
600,000 tons. That means that Rs. 2 per ton was hidden away somewhere.
They have not mentioned expressly where they have provided for this. That
is my complaint. When they said they have provided for this, they ought
to have mentioned ‘where they have provided for jt. It means that their
recommendations were so generoug that Rs, 12 lakhs were hidden awav some-
where. ; i :
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T have o great complaint that the Board have not given facts and figures.
In paragraph 119 they give their estimates of general loss in revenue. If we
in the Legislature are to do any business here we ought to be given facts and
figures and details, I should also like to draw the attention of the Commerce
Department to their persistent policy of ignoring this House whenever any
Bill is referred to a Select Committee in the other place. I, and other
Members of this House, without any difference in caste, creed or colour, have
been insisting that this House should be associated with Selcct Committees.
This House was deprived of its rights, and the greatest culprit in this respect
has been the Commerce Department, which has absolutely refused to have
anything to do with us.

Sir, I will not waste much of the time of the House. I should only like
to say a few words about the industry itself. There is no doubt that the Tatas
are good employers. They have done much for the welfare of their labour ;
they have spent lakhs of rupees in education, hospitals and other welfare

* works. But I find that there is a lack of effciency, although I am willing
to admit that the efficiency is greater now than what it was formerly. But
even now, the realisation of the waste products offers scope for further enquiry.
I had hoped that the Tariff Board was going to enquire into this. Govern-
ment would have been well advised to have appointed an officer just as the Chief
Commissioner had for the Railways in Mr. Pope to examine the working of the
steel industry to see what improvements could be made in reducing the wastage
and increasing the efficiency. I make this request, Sir, because it is really
the Indian taxpayers who have to foot the bill. If the industry is able to
manufacture these goods at cheaper rates, we will be the gainer, and therefore,
a8 the reversionary bonus holders, I hope that Government will keep this in
view and if they have any opportunity, or if the Tatas come forward and ask
for any further protection, they will insist on having an enquiry by an expert
made into their works. My Honourable friend Major Nawab Sir Mahomed
Akbar Khan was very vehement about that, and I think he has made out a
case himself.

The only complaint of labour which I could find out during my visit to
Jamshedpur was that they were feeling some trouble about houses. It is a
new town ; the labouring class is not sufficiently wealthy to build its own
houses, and they have to rely to a great extent on the Company’s houses.
The Company employ about 20,000 people and they have only 5,000 houses.
8o, it is understandable that all cannot be accommodated.

Another complaint was that at present the gratuities which are given to
the old employees are not based on any rules. It restson the sweet will of
the head of the department to give either a month’s gratuity or a year’s gra-
tuity. I should like that they should adopt the system of my Honourable
colleague Sir Guthrie Russell and give a gratuity of 16 days’ pay per year,
a8 is done on the Railways.

Tuee HoNouraBLE THE PRESIDENT : May I remind the Honourable
Member that there are several speakers to follow him ard there is a consider-
able amount; of work before us today ? I propose to sit till late in the evening
and finish the work.
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Tae HonouraBLe Mr. HOSSAIN IMAM: I wasabout to close, Sir,

__The Honourable the Finance Secretary may consider the possibility of
giving some help and taking over the sterling debentures of the Tatas, and
thereby reduce the overhead charges in the shape of interest on these sterling

debentures, which are at the very high rate of 7§ per cent. and charge them
4 per cent. interest.

Tue HoNourasLr Sik ALAN PARSONS: I will certainly do nothing
of the sort.

Tae HoNoUrRABLE MR. HOSSAIN IMAM: Then there is another point
about the employees. My Honourable colleague, Mr. Banerjee, was very,
very vehement that a propaganda is being carried on against Bengalis. There
was nothing of the sort. The propaganda was that certain departments have
become the monopoly of certain classes of people. As is well known, Govern-
ment are also giving it out as their definite policy to stop the preponderance of
any community in the services. Might I ask my Honourable colleague to«
enlighten us if he will accept that as the Bengalis are excluded at the present
moment from the army, they should be excluded from the army for ever % -..

Tue HoNouraBLe Mr. JAGADISH CHANDRA BANERJEE: No.

ToE HonouraBLk Mr. HOSSAIN IMAM : Therefore, what we wantis
that every community should be represented in the national industry and that
no one should be excluded for his caste or creed, and that no one. should be
given an undue advantage because of his caste or creed. That is-all: We
do not want any Bengalis to be ousted, but when there are vacancies,
others too should have their due share in those posta.

Now I wish to draw the attention of the Honourable Bir Guthrie Russell
to ope of his steel plants which is lying idle at Jamshedpur. If he were to
utilise it, that would materially help Tatas in giving them an outlet for their
products.

Tue HonouraBLE Sir GUTHRIE RUSSELL: It would not affect
Tatas in any way. It would only mean diverting certain work done by private
enterprise to State railway workshops. It would have no effect on Tatas
whatsoever.

Tue HoNouraBLE Mr. HOSSAIN IMAM: But if he were to make re-
search and find out whether he could substitute the basic steel of Indian
manufacture for the foreign acid steel he is using he would give more work to
Tatas. ’

One word more and I will finish. The Bill proposes to give preferential
treatment to England without asking for anything—

Tre HoNouraBLE TRE PRESIDENT: The Honourable Member has
spoken at considerable length on that point. Ihope heis not going to repeat
his arguments ?

Tae HoNourasLe Mr. HOBSAIN IMAM: I was simply going to say
that I wish to exonerate the Cammerce Department from the charge which
my Honourable friend S8ardar Shri Jagannath Maharaj Pandit laid at their door,
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that they have listened to the public voice and re-imposed a duty in considera-
tion of public opinion. They have done nothing of the sort. I give them a
certificate that they have never heard the voice of the public! Sir, this Bill
does not intend to protect the Indian industry or reduce the burden on the
consumer. If it does any good it does it for the English steel industry.

8ir, I do not support the Bill.

Tue HoNouraBLE KHAN BanApUR DRr. Sik NASARVANJI CHOKSY
(Bombay : Nominated Non-Official) : Sir, I rise to support the Bill which
has been moved by the Honourable Mr. Stewart. It is not my purpose to
enter into the intricacies of the tariffs and duties, nor of the profits, visible
or invisible or ¢k 'inga, as alleged by the Honourable Nawab Sir Mahomed Akbar
Khan. - The role of financiers, auditors and experts has been assumed by
some Honourable Members ; I would leave it to them to find out the discre-
*pancies in the Report of the Tariff Board, which is thorough, searching and
impartial.

Sir, when any country promotes an industrial development of a kind
that is non-existent, it has to face enormous difficulties and wvicissitudes.
When the Tatas started their iron and steel works there was no local experience,
no local experts, no local skilled labour. Jamshedji Tata, whom I had the
privilege to know personally, with his unique genius, with his enterprise
and with his breadth of vision entered into the matter with a zeal which was
beyond all praise. He spent lakhs in the preliminary inquiry; he invited
experts from many countries, from Petersberg, from Germany, and other
American sources, from England, in order to put the works on a firm basis.
He was undaunted by the magnitude of this new venture. In spite of
all, however, there was one great disability he had to face, and that was the
competition of foreign importers, who had long and intimate connection with
India, who knew Indian requirem-nt3: and how to meet them. And naturally
they unde sold Tata’s products. Government had then to give protection,
which was further extended, and now we are asked to sanction its
modification and continuance for a further period of seven years. It is
to be hoped that it will be the last period of protection and that after
1941, the Company will be so well established as to cease to require further
protection. A country has to make sacrifices in order to be self-sufficient
and in the present instance such have been made by the Tatas, capitalists,
big and small, shareholders, the public and the consumers, in order to
support a national and a key industry. Have the Tatas contrived to so
manage their Works as to improve the conditions of the trade in India, is the
question ? Sir, if those Honourable Members who have been such vehement
critics had carefully studied the last Report of the Tariff Board, they could not
have failed to notice the enormous progress made within the last six years.
Their Indian trade of which they had only a 30 per cent. share in 1927-28,
has increased to 72 per cent. in 1933-34. That is certainly not a small gain.
The works are now estimated at Rs. 124 crores, if the profits are calculated
upon that, they barely come to 24 per cent. At the same time, however,
the profits have been assigned for depreciation to the extent of Rs. 400 lakhs
of which Rs. 302 lakhs have been utilised for improvements and replace-
ments. Another important point is the remarkable increase of efficiency.
The cost of production has been reduced to a much greater extent than was
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aﬁticipated by the previous Tariff Board. By far the most impressive state-
ment of the Tariff Board is that these Works will stand comparison with those
of similar age and capacity elsewhere if the suggestions that they have made
are accepted and carried out. It has been asserted that Tatas have not
carried out some of their suggestions. We are not in their confidence, nor
do we know what conditions and circumstances prevented them from adopt-
ing all the requirements of the Tariff Board. Besides that, 8ir, they have
established a town with a population of 85,000. They have spent an enor-
mous amount of money in welfare work, in estate management, medical
relief, housing, technical education, ete. There is no similar undertaking in
India to compete with it. If Indians had any enterprise, any genius, when
protection was given they should have come forward to establish other works
for fair competition. It is no use crying that Tatas have a monopoly. If*
they have a monopoly, it is because there is no other competitor in the field.
I think the charge of monopoly has been greatly exaggerated. As regards
their dividends, everybody knows what poor dividends they have been
paying and how for years together there have been none to ordinary and
deferred shareholders. It has been suggested that the Company should not
look to dividends, nor redeem their debentures. The debentures are, however,
a burden upon the concern; but notwithstanding that it is recommended
that all profits should be devoted to expansion and replacements. - That is
a question, Sir, for the Board of Directors to decide. BTN

The main question is, whether the protection that is now being given will
be sufficient for all time, or whether circumstances will so change that modifi-
cations will be necessary ? It is impossible to prognosticate at this date, but
there is this to be said that the existing protection has not stimulated expan-
sion in any direction. The sugar industry in spite of protection is bewailing
ita lot. There was a mushroom expansion, leading to cut throat competition.
Again, 8ir, the apathy and supineness on the part of Indian industrialists
is well known. They have rich material before their eyes, but they will not
take the trouble to investigate how best it can be utilised for the benefit
of the country. They inveighed] the other day about a British industrial
concern that was about to take up some chemical works in the Punjab. There
has existed material there which could have been utilised years and years ago
and have supplied India ‘with numerous chemicals for the use of other
industries. It was said the other day that Jamshedji Tata’s incentive was
due to a geological survey and the finding by an expert of iron ore, etc., in
the jungles. It istrue the ore was there, limestone was there, coal was there,
but was there any enterprise, any genius, any broad vision ? But for him,
all those materials would have been lying fallow and unutilised up to this
day. There exist many instances where discoveries and inventions have
been neglected. One of the most striking was that of the discovery of -aniline
dyes by Mr. Perkins, a British chsmist. He placed the discovery before
capitalists but they would not look at it. What was the result ? The die-
covery went to Germany which secured a world monopoly, increased the wealth
of the country and on the basis made further discoveries. That shows
what genius, what enterprise and what breadth of vision can do !

With these few remarks, Bir, T support the Bill. -
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Tee HoNouraBLe SaryeEp MOHAMED PADSHAH Sanrs Binipur
(Madres :. Muhammadan) : :8ir, I have no pretensions to any techniocal
knowledge of the subject. I would approach the subject from the point of
the layman and I feel, Sir, that to determine the 'main question, the (unestion
of whether it is necessary to give a further extension of protection to the
iron and steel industry in India, to determine this question I feel it is not
negessary .for one to be possessed of any techmical or special knowledge. Sir,
the Tata Iron and Steel Jompany has attained & unique position in the
country. The protection given to the iron and steel:industry is practically
the protection afforded to Tatas. .As has been observed by the last
Honourable speaker, Tatas have madea great contribution to the industrial
development of the country. At a time when this industry was non-exist-
ent in India and when there was none available here who had any experience
of this industry at a time when the market for steel was fully in the hands
of foreign agencies, Tatas started their works and contended against tremen-
dous odds, and in spite of these difficulties they succeeded in carving a
market for themselves. It was in view of this and in view of the fact
that it was desired that India should become economically independent and
should be free from its helpless dependence upon foreign countries that the
Central Legislature originally granted this protection. Now, Sir, the question
is, whether the result of this action has beén such as would justify a similar’
action to be taken again? Therefore, Sir, we have to see whether under the
shelter of this protection the industry has improved in efficiency and has
achieved results which will encourage the hope that within a measurable dis-
tance of time it will be possible for this industry to get into a position where
it might be able without extraneous help to hold its own against foreign competi-
tion. Sir, that this industry has achieved these results, that it has consider-
ably improved in efficiency and organization and that in spite of great disabi-
lity under which it had to labour during recent years owing to trade depression,
in spite of this disability it has succeeded in reducing its cost and increasing
its output—all this is evident from the Report of the Tarifft Board. This
report. makes it perfectly manifest that Tatas notwithstanding the fact that
still there are certain directions in' which, with the adoption of better methods,
it would make it possible to achieve better results, notwithstanding this, they
have not failed to prove themselves perfectly deserving of the encouragement
that has been shown to them. The maunagement have shown that they are
perfectly alive to the fact that they cannot hope to depend upon this pro-
tection for long and that consequently they have to hasten to organize to
improve and consolidate the position of the industry. - Consequently, Sir,
as 18 obvious from the Tariff Board’s Report, they have done a lot by way of
improvement in the equipment and by way of reducing the works cost and

ncreasing the volume of products. Besides this, as behoves the industry
which claims to be a national industry of first importance they have striven
their best to introduce conditions for labour which are much better than can
be found in any other industry in India. Sir, not only do they employ &
great deal of labour, but they also make much better provision than anybody
else for their workmen. The care and attention that they bestow towards
the well being, towards the health and welfare, of their labourers, is too well
known to need any mention. Deficiencies might still exist, as my Honourable
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friend Mr. Hossain Imam has just pointed out ; there is still some direction
in which Tatas will have to effect improvement as regards the welfare of their
workers, ©12., in the matter of housing and gratuity. I hope that Tatas who
have done their best to try and improve the lot of their workmen would try
and introduce these reforms also. Therefore, Sir, we feel that a very strong
case has been made out for extending the period of protection to Tatas. The
only question would be the measure of protection which has got to be granted
and on this aspect of the question I do not propose to dwell long, inasmuch
as I feel that for want of technical and special knowledge I do not think I am
competent to form an opinion about this. All that I would say is this, that
the way in which the Tariff Board has come to determine this quantum of
protection appears to me to be the only and proper way in which you could
determine the measure of protection. In determining this measure of protecs
tion they have tried to find out the difference between the fair sellin
price of the indigenous articles as against the landed import price an
they have given this difference between these two prices as the quantum
of protection against every article. I think, Sir, this is the only way in which
you could arrive at the proper measure of protection that has got.to be given
to the indigenous industry. Now, 8ir, while I am on this aspect of the question,
I should like to say a word about the way in which the differentiation has been
made between British imports and foreign imports. It has beem' observed
by some of my Honourable friends who have taken objection to this differen-
tiation that in case the differentiation had not been made and if patriotic
Indians had been allowed to use only foreign articles, the result would be an
additional income to the Indian exchequer. I feel, Sir, that there is no justi-
fication for this hope.

Tre HoNouraBLE Mr. HOSSAIN IMAM : It is pure mathematics.

Tue HoNOURABLE Saryep MOHAMED PADSHAH SamiB Bamapur : I
am also taking my stand on the firm ground of mathematics only on the
terra firma of facts and figures. The differentiation is there not because there
is any desire to give preference to one article against the other but because
of the fact that there is really a discrepancy between the prices of British
goods and the prices of foreign goods.

Tue HoNouraBLE MR. HOSSAIN IMAM : Isit an order from the Secre-
tary of State, Bir ?

TaE HONOURABLE S8a1vyED MOHAMED PADSHAH 8an1s Banapur: Your
own mathematics go to show—the figures given in the Tarifi Board—and
I do not pretend to have any knowledge outside the information that has been
supplied to me in the Report of the Tariff Board—from these figures I feel
that there is really an enormous difference between the price of the foreign
article and that of the British-made article and it is but natural that, as against
an article which is highly priced, there should be a smaller measure of pro-
tection in comparison with another article which is priced low so that the
effeot of these foreign articles might be the same as against the Indian article.
As has been stated by the Honourable the Commerce Member the other day,
when he made his reply to the debate here, he gave us a concrete instance of
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an Indian article being priced at Res. 100 and showed how the quantum of
protection for this article would be assessed as against the English. article, whioh
was priced at Rs. 90, and the continental article priced at Rs. 60. .So. that
he made it perfectly clear how the duty against the British-made article should
be only Rs. 10 while on an article of a similar kind imported from a foreign
conntry it should be Rs. 40. T do not think, Sir, I need labour this point any
more. But, Sir, my own view is that, even if this was not a case of differen-
tinl duty necessitated by the hatd and undeniable facts of the case, but on the
other hand it was a clear case even of imperial preference, I should feel that that
was a step in the right direction.

TE HoNourasLE Mr. HOSSAIN IMAM : At the cost of India *?

THE HONOURABLE SAIYED MOHAMED PADSHAH SaHIB BARADUR : No,
8ir, I am going to develop the point. I feel that there cannot be any objection
to this kind of procedure so far as it does not injure the interests of India.
Here, Sir, in the instance to which I have just alluded, as to why wé require
different rates of duty on these two different articles, if instead of having this
differential duty we had imposed a flat rate on both these articles, what would
have been the result ? The result would have been anything but advan-
tageous to the consumer.

Tre HoNouraBLk Mr. HOSSAIN IMAM : Fiscal advantage ?

Tae HoNoUrABLE SA1yED MOHAMED PADSHAH Saais BAHADUR : That
does not so much affect the consumer. 1 am surprised to find, Sir, that the
Honourable Member who has been making pathetic appeals in the name of the
consumer is now prapounding a theory the result of which would be a direct
enhancement of the burden on the shoulders of the masses. (An Honourable
Member: *° Then abolish all duties!”) On account of the necessities of the
situation, we feel that we have got to protect our industry in order that in the
long run this industry might be able to stand on its own legs and might develop
to an extent that might result in lowering the price of the article.

Tar HoNouraBLe Mr. HOSSAIN TMAM : Has it been lowered now

after seven years ?

Tue HoNOURABLE Sa1vEp MOHAMED PADHAH SaB1 BArapur : Well
Sir, since my Honourable friends have taken very strong objection to imperial
preference, I would like to say something more about this question of imperial
preference. 1 feel, Sir, that this imperial preference is the first and most
important. stage that this country will have to pass through in its march to
economic recovery. I feel, Sir, that appreciation by the various countries of
one another’s difficulties and mutual co-operation between these countries
of the world, is surely the solution for the problem of this world depression.
For 1 feel, Sir, that this is the only way which can bring order into the chaotic
state of things in which the trade of the world has been landed on account of
the short-sighted policy which has been followed all over the world in regard
to their external trade relations. I feel, Sir, that this imperial preference is a
welcome departure from this short-sighted policy and opens up a way towards
mutual co-operation. And it is but natural that we, constituting, as we do a
part of the British Empire, should make a beginning in this direction by trying
to enter into inter-imperial arrangements. I feel perfectly convinced, Sir,

r
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that the solution for the present depression does not lie in putting up tanf
walls but in pulling them dowm.

Now, Sir, while I give my full support to this Bill, I should like to drayw
attention to one or two matters in which I feel that Tatas should take i im-
mediate steps to rectify matters. 8ir, I will first take up the representation
of various classes and communities in the service of Tatas. Sir, a memoran-
dum has been circulated to us which has been signed by one Mr. Habib-ur-
Rahman Sadi, who seems to have made detailed inquiries into this matter.
Sir, this memorandum depicts the unhappy plight of the Mussalmans in the
service of Tatas. It shows how the attitude of Tatas has recently changed
from what it was originally. . It gi-es an account of how the pioneers of this
industry had shown due appreciation of the claims of various classes and
communities and how the Mussalmans played their part in the building up
of this industry originally, and how even when they were put on very hard
and arduous tasks, performed those tasks quite willingly and efficiently.
The memorandum makes it clear, Sir, that in respect of the services there
has been in recent years a steady decrease in the number of Mussalmans em-
ployed in this great industry. It is surprising that in Jamshedpur, where the
Mussalmans form 30 per cent. of the population, in the general offices of the
Tatas, where there are 569 hands, there are only five Mussalmans, and in the
Town Engineering Department, there are only five Mussalmans out of a total
of 70. I will not deal with this aspect at any length. J would request you,
Sir, to permit me to hand in this statement,* which is pertaining to this subject.
I feel that there is every necessity for drawing the attention of the Tatas to
this aspect of the question and ask them to try and improve the position.

TeE HoNouraBLE Mr. VINAYAK VITHAL KALIKAR : You want
communal representation in the Tatas ?

Tae HonouraBLE Saiyvep MOHAMED PADSHAH SaAriB BaHADUR :

It is not communal representation, Sir. It is a just claim. If Tatas claim to

be not only a big industry but also a great national insti-

45 ru. tution, if they are anxious to give proof of their appre-

ciation of all the sacrifices that this country has made, sacrifices in which

not only any particular class or community has taken part but the whole

country has been involved, if this industry has an all-India outlook, if this

industry is to justify its existence and its claim to protection from the people

in the land, I feel that this industry should take care that every class and
community gets its due share in the service of this industry.

Another point is that the consumer’s interest has not after all been jeal-
ously guarded. This is not because of the protection which has been given
but because in spite of all their best efforts the Tatas have not been able to
discharge their duty in some respects. They have not taken any pains, as
they ought to have taken, to encourage subsidiary industries in the country.
At the time when protection was given, great expectations were entertained
that besides the Tatas, this protection would go to encourage other subsidiary
industries, and that even new ventures would come into existence. This

“See Appendix ¢ C ”’ at end of these debates
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hope has not materialized, and we feel that far from encouraging these indus-
tries, the Tatas are developing a monopolistic attitude, and as has been ob-
served by the Honourable Sir Ramunni Menon the other day, it is disappointing
to find that in spite of all this protection, in spite of the anxiety to increase
the volume of steel products in the country, the fact is that at the present day
there is only the Tatas which has the monopoly of producing basic steel. This
is a state of affairs which requires to be rectified at once. If the Tatas claim
to a real and powerful instrument in solving the economic problem of this
country, and if they realise their duties and obligations in view of the great
sacrifices that the country has made, the Tatas, I hope, will endeavour to find
a way to try and do their duty by the subsidiary industries of the country so

that the volume of steel products may be increased resulting in the lowering of
the price. '

Tue HoNouraBLE Mr. P. C. D. CHARI (Burma : General) : Sir, at this
fate stage, I will not be justified in making a long speech which I would have
made if I had caught the eye of the Chair earlier. But I cannot resist the
temptation of making a few general observations. Sit, I come from Burma,
a constituency of consumers, pure and simple. The main underlying prin-
ciple of this Bill is the carrying out of the policy of discriminating protection
to a national industry, a key and basic industry. As an Indian, I can endorse
the view which has been put forward by a number of speakers that this in-
dustry is principally a national industry and requires protection. But coming
as I do from Burma, I think it is but proper that I should represent the view
which is held by the Burmans. The Burmans do not regard the Tata Iron

and Steel Company as a national industry, and we can pardon them for holding
that view.

Tae HoNnouraBLE KnaN Bamapur Dr. Sir NASARVANJI CHOKSY :
Because they want themselves to get separated.

Tue HoNouraBLE Mr. P. C. D. CHARI: Well, the underlying principle
of discriminating protection has come into conflict with the true interests of
Burma, and we know to our cost that this has been one of the main reasons
which has been put forward by the advocates of separation for separating
Burma from India. I cannot be wholly enthusiastic about a measure which
has been to a large extent responsible for forcing Burma away from India.
Be that as it may, there is a view which is now put forward that even after
separation, Burma should be a part of the fiscal system of India. I am one
of those who believe that it would be to the best interests of Burma to remain
within the fiscal system of India even after separation. Holding that view as
I do, I think it is my duty to support this Bill which gives the necessary pro-
tection to this industry, because if Burma continues even after separation
under the fiscal system of India, this industry will be a national industry even
from the point of view of Burmans. There is one other reason why I support
this' Bill. The Central Government should have funds for carrying on the
administration and the funds necessary will be contributed, to some extent,
by the protective duties proposed in the Bill, though the main ;purpose of
the Bill is to give protection to the industry. There is also the incidental
purpose of raising revenue by these protective duties, and these protective duties
being indirect forms of taxation, come in handy and if these duties are not
levied, probably Government will have to seek other means of taxation, and

r3
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Qll the same, Burmans along with the rest of the Indians will have to bear their
share of taxation. That is my point of view as a representative of Burma,
and I take this opportunity ef making myself clear as to why, being a repre-
sentative of Burma, I support this Bill. But on going through this report, several
impartant things struck me but I will not refer in detail to anything about it.
1 could not however resist the temptation of saying that.the Tatas have reach-
ed a stage when they do not require protection for a long period of seven years.
Under the Indian Majority Act, one remains an infant—a minor, till the age
of 18. Probably the Government of India thought that when protection was
given in 1924, they took the age of the Tatas as one year. Now it has enjoyed
protection for 10 years. That brings the age to 11 years, and they want to
give protection for another seven years, bringing the age of this infant industry
to the age of majority.

(At this stage, the Honourable the President vacated the Chair which was

" taken by the Honourable Mr. E. Miller.)

There is also the fear, as we know, that when a minor comes under tlhe
eontrol of the Court of Wards or other Government institution, the age of majo-
zity is increased to 21, and it may be argued later that 21 years is the age to
which it must attain before protection can be dispensed with. Thatis my féar.
-After all it is not a human being ; is it only an industry. And d the last
seven years this industry has grown very robust, as even the .Boal‘(T has said
its efficiency has improved far beyond the anticipations made'at the time of the
soriginal scheme of protection. The Tatas have carried out most of thei improve-
ments suggested, but of course here and there some more improvements "‘are
required. But during this period they had to pass through very depressing
times and probably this infant, whiech has now grown into a:'robust boy,
may require some protection for a few more years. But it must be made clear
«that no further protective measures will be brought. in to support- this-infant.
:We find from the report that this robust boy has been behaving like a naughty
+hoy and kicking ngainst the other minor children which have not grown so
robust. The Tariff Board seems to have taken security for good behaviour
;vonsisting mainly of Tatas’ personal security in th shape of an assurance that
.they woull behave better during the period of protection given to them.
- Well, I hope Tatas will keep to their promise and will not try to injure the in-
.terests of other minor industries. Of course there has been a good deal of
;complaint in this regard but I will not go into details.

Then the main report says Tatas do not really require a protective duty
“hut the proposals are intended to give protection to Tatas against the dumping
‘activities of some foreign countries. Perhaps they do require protection
‘against such evil-doers but we want to be assured that the protection given is
“meither too mach nor too little. The Honourable the Commerce Member teld
"us that they have weighed the protection carefully in the balance and given
. just enough. He also said that no facts or figures are given by those who
_‘maintain that the protection is too much or too little. But I could not get
“many figures from the Government themselves, nor do I find from an extensive
perusal of this report that any figures are given to justify the measure of pro-
“tection advovated. We can only assume that it is necessary and no merc
“nor less than necessary.
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Thers has also been a complaint, both here and in the other place, that in &
schemse of protection other complications of differential duties, revenue duties
and excise duties which ought not to be included have in fact been included i
the scheme. I join in the protest and maintain that a scheme of protectiont
should be a pure and simple protection scheme and nothing else. It should
not be a revenue Bill or something like a finance Bill. T take very strong
exception to this provision for the imposition of excise duty. I was inclined
to think that at the back of the minds of the Tariff Board there was an impres-
sion that no more protection was necessary and that is why they thought of
an excise duty. An excise duty is generally imposed when an industry has
established itself. I have been a student of economics all these years, and
from an economic point of view when an industry comes to the stage of being
able to bear an excise duty, it does not require protection at all. If it does
require protection then it ought not to be made to bear an excise duty. There
is therefore an inconsistency here. 1 am afraid the recommendations of the
Fiscal Commission have not been carried out in this matter of the appointment
Of at least the Chairman of the Tariff Board. The Fiscal Committe¢ recom-
mended that a practising lawyer of the standing of a High Court Judge should
be appointed Chairman. I have found from one or two places in the report
that the absence of such a trained chairman is responsible for the muddle into
which the Members of the Board have fallen. Fortunately all their recommen-
dations are not being given effect to. In this case if a trained lawyer had been
the chairman of this Board he would at once have seen the limitations of
their terms of reference. (An Honourable Member: “ Dr. Mathai was a
vakil of some years’ standing.”) I have had the pleasure of knowing Dr.
John Mathai since my law college days when he used to sit beside me. I
have known also——

Tue HoNouraBLE THE PRESIDENT : Order, order. The Honourable
Member should not refer by name to the members of the Tariffi Board.

Tue HonouraBLe Mr. P. C. D. CHARI: I apologise for making &
reference to any one by nameYbut was forced to by the interruption. The
Tariff Board Report goes outside the terms of reference in'making a resommen-
dation as regarg: revenue duty. Fortunately the Government have not acted
upon it, and as regards the excise duty also it has fallen into the same errof.
But there are one or two other points in that report which are very material.
I will refer to one of them only. A good deal has been said about imperisl

ference and the Ottawa spirit. I am one of those who do not object o
imperial preference if it comes spontaneously from the people’s real represents-
tives. India is a large consuming country and the greatest asset of India ligs
in the fact that it can consume a large quantity of articles which other countries
export. It is a valuable asset which should not be frittered away. If the
real representatives of the people think that they must make a generous gesture
to capture the goodwill of a particular section, then it must be reserved to
those real representatives of the people when they get real power to make
this generous gesture. My only objection is that they have been made by
peéople who are not the real representatives and this has been premature.
And as regards the differential duties, the Government fight shy of saying
4 We. do intend to benefit Great Britain to a large extent”. They do wpt
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say that, they merely say it is in the interests of the consumers that the differ-
ential duties are proposed. I carefully listened to the speech of the Honour-
able the Commerce Member. He could very well have come forward and said
it does not affect the consumer and we do intend to give a large benefit to the
British steel industry. If he had eaid that, I would have been satisfied and I
hope the Honourable the Commerce Secretary will make that aspect quite
clear. We do feel that we do make a sacrifice in our revenues as a sort of
generous gesture to the British public and it must be made clear that we are not
fools, that we are not being humbugged out of it and we do really understand
that we are making a large sacrifice and that we expect that this generous
gesture on our purt should gbe appreciated by the British public.

There is one other thing with reference to the differential duty and that
is very much to the point. It is in the nature of a question to the Honour-
able the mover of the Bill as to w ether I am right in thinking that in arriving
at the differential duty in the case of galvanized sheets the real landed price
for galvanized sheets had been really kept in view. I find at page 62 of the
Tariff Board’s Report this passage——

Tue HoNouraBLE Mr. T. A. STEWART : It might save time if I say
that the answer is *“ Yes ",

Tar HonourasLe Mr. P. C. D. CHARI: “The United Kingdom
price—— " ‘

Tae HoNouraBLe TuE PRESIDENT : You need not. read that. The
Honourable Mr. Stewart said that the answer is ““ Yes”.

Tue HoNourasLE MR. P. C. D. CHARI : They say that a figure had to
be fixed arbitrarily. The price of continental and British galvanized sheete
have been fixed by the Ottawa Agreement and these have been arrived at some-
how. The figure of Rs. 160 for British goods and Rs. 130 for continental
goods have been fixed somehow. They could not explain it, but in view of
the statement by the Tarift Board at page 62 that continental prices and British
landed prices were the same in respect of this class of goods, I cannot really
understand why the differential duty has been fixed like that ? If really
Britich goods were only worth Rs. 130 and for the purpose of calculating the
differential duty here, it had been put at Rs. 160, then it is a bounty of Rs. 30
given to the Britich manufacturer and T cannot see why this bounty should
be given to the British manufacturer in respect of a class of goods which really
benefit the agriculturist most ; and in several parts of the report they seem to
be very keen about the interests of the agriculturists and if really a lawyer
of the standing of a High Court judge had been the chairman of the Board,
in spite of the fact that the Ottawa Delegation were committed to this figure of
Rs. 160, he would bave really found out the correct landed price and the d fleren-
tial duties would have been calculated on that basis and this bounty of Rs. 30
per ton on galvanized sheets would have been avoid

8ir, I have got several topics to touch upon, but in view of the fact that the
Council is tired, at this stage I shall resist the temptation of speaking on them,
- Tae HoNourasre Mr. T. A. STAWART (Commerce Secretary): 8ir,
“in the course of the very exhdustive—and at some times exhaueting— debate
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on this Bill practically every aspect of this question has been explored in all
directions. There is very little, I think, that isleft for me to say. In the first
place, however, I should like to contradict as emphatically as I'can the sugges-
tion that any disrespect has been shown to this Honourable Chamber by
the Commerce Department, as a result of which this Bill was not referred to a
Joint Select Committee. The reference of Bills to Joint Select Committees
was the subject of an equally exhausting debate in the last Delhi session and
I think if the Honourable Mr. Hossain Imam would cast his mind back to that
debate, he_might think fit to withdraw his allegation.

Before going further, I should like to associate these benches with the
tribute that was paid by the Honourable Sir Rumunni Menon to the Tariff
Board. I do not think that any fair-minded man inside this Chamber or
outside could fail to deplore the abuse and mud-slinging that greeted the pub-
lication of the Tariff Board Report. The Tariff Board, I am glad to think,
are too big men to mind what the little ones say. .

Tre HoNouraBLE Mr. HOSSAIN IMAM: What were the Government
doing ? What about the Government’s rejection of the Report of the Tariff

Board on the textile industry ?

Tre HoNvouraBLE Mr. T. A. STEWART : Government did not indulge
in any personslities, whatever they did.

Mr. Hossain Imam objects to the preamble of the Bill. After what he
himself has said, our draftsman has to be congratulated. According to us,
it is a Bill for the modification and continuance of the protection afforded to the
iron and steel industry. Itisalsoa Bill toimpose an excise duty upon certain
steel. According to the Honourable Mr. Hossain Imam it is designed to cast an
additional hurden on the consumer and to favour the British manufacturer.
In these circumstances the short title seems to me the most appropriate one,
all circumstances being considered ! Many voices have been raised for the
consumer and it must be admitted that the consumer has to bear a burden,
It is of the essence of the theory of proteotion that he should do so, and I think
at this stage it is entirely fruitless, it is entirely an academic pursuit, to en-
deavour to measure in terms of so many lakhs or so many crores what is the
worth of this protection to the country as a whole. If any Honourable Member
wishes to indulge in that caloulation, I should be very glad if he would work
out for me what is the potential benefit of having established a basic industry
like the steel industry ifin the future there comes a time of national emergency.
I should be glad to have an answer to that question ; I myself can give none.
At any rate it is hoped thatin practising this policy of discriminating protection,
we have endeavoured, whatever burden must be imposed on the oconsumer,
that it should be kept as low as possible.

Certain Honourable Members have referred to what they call monopolistic
tendencies of the Tata Iron and Steel Company and they have asked that some
check should be put to any such monopolistic tendencies. I think, Sir, in
the assurances that have been given in respect of the supply of steel billets
to the re-rolling industry and the assurances that have been given in respeot
of the tinplate industry, Government have given an earnest that they are not
unmindful of the dangers that might arise from monopolistic tend encies.
Again, my Honourable friend, 8it Ramunni Menon, who is not here, expressed
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a certain amount of apprehension on behalf of the potential steel industry’
in Mysore. I think that he has misunderstood the terms of the Report of the
Selegt Committee of the other House. The assurance that was received by
the Select Committee was not that Government would undertake that in ne
cifoumstances a British Indian industry should suffer from the competition:
of an industry established in Mysore. What the assurance means is this;
that, should such an industry arise, in the interests of the Indian industty,.
out of fairness to the Indian industry, it would not be permissible for steel'
trom that State to come into India and esoape the incidenge of an excise
duty. -That is the whole meaning of that pbrase from the Select Committoe’s
Report.

Apprehension was also expressed that in their freight engagements with
the Railways, Tatas had received unfair and undue advantage. There is
nothing secret about the freight contract. Tatas pay the ordinary publie
rates for all the traffic they give to the Railways, with this condition that,
when their total traffic exceeds 350 million ton miles per year, a rebate of 25
per cent. is given. That, Sir, is not an extraordinary contract. If any of
us manage to put 350 million ton miles of traffic in the hands of any railway,
I have uo doubtthat our claim for a corresponding rebate would receive
cons.deration.

So far as there has been serious oriticism of this Bill, it has been concentrated
on two points—one the differential duties and the other the excise duty. Now,.
I do not know whether it was of direct purpose or not, but in the course of the
debate it was suggested to me that certain Honourahle Members regarded or
wished us to regard these differentisl duties as innovations. As one Honourable
Member said, the differential duty is an innovation introduced seven years
ago. Well, it is either an innovation now or was an innovation seven years ago.
It canuot be both, and I venture to think that the Legislature that put those
differential duties on the Statute-book originally was no less jealous of India’a
rights and no less jealous of the encroachment on those rights by the United
Kimngdom than this Honourable House is, and I would remind the Honourable
Members who objected so strenuously to differential duties—or preferential
duties, as they call them—that the responsibility is not that of 1934 but it is
a responsibility that goes back to 1927.

Tuz HonourasLe Mr. HOSSAIN IMAM: Counditions were different.

Tue HoNouraBLE Mr. T. A. STEWART: Conditions, Sir, I admit,
were different. It has been said by many Honourable Members that these
are in effect not differential duties but they are really measures of imperial
preference. I had thought that that theory was exploded some considerable
time ago but it has now been revived. The Honourable the Commerce Member,
T thought, had dealt sufficiently well with the subject but he does not appear
to have satisfied Honourable Members on the opposite benches. They have
sought to prove three things. One, that these differential duties will anta-
gonise foreign countries and as a result that India’s foreign trade will be pre-
judiced. Now, let us take the case of—I take it because it is our most im-
portant import—let us take the case of galvinized sheets, on which a duty
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of Rs. 40 is proposed on continental sheets and Rs. 10 on British sheeta: Does
it alter the situation for the continental producer if you change the Rs. 10
into Rs. 40 in the case of the United Kingdom sheets ¢ If Rs. 40 is going to
Lill the continental trade it is going to kill it in any case, so I cannot see that it is
gvmg to do any good to revise the duties. It will not help in that respect.

o other arguments have been advanced. Relying on the imaginary instance
given by the Honourablethe Commerce Member, many curious results have
been evolved but I would refer again to this case of galvanized sheets. The
fair selling price of Tatas’ sheets is Rs. 170 a ton. The landed price of British
sheets (pace the Honourable Mr. Chari) is Rs. 160 a ton, the equating duty
being Rs. 10. For continental sheets, the landed price is Rs. 130 a ton but the
equating dutyis Rs. 40 a ton. What would happen if the duties were equalised
and Rs. 40 were made applicable to all sheets imported ¢ Well, in the first
place you must realise that Tatas cannot supply the whole Indian demand.
What is going to happen ? The first thing that happens is that British sheet
*is entirely out of the market. It cannot compete at Rs. 200. And the next
thing that is going to happen is that the continental supply, having a partial
monopoly of the market is certainly not going to sell at Rs. 170, and Tatas,
if I judge them aright, are not going to sell at Rs. 170 either. The result is
that the ultimate figure arrived at will be something just under Rs. 200. It is
perfectly true that my Honourable friend, Sir Alan Parsons, will get the benefit
of the duty, but who is he taking the duty from ? The purchaser of these
sheets. And who is the purchaser of these sheets ¢ Not us, Sir, but the
cultivator.

Tae HoNouraBLE Mr. P. C. D. CHARI: If the landed prices are the
same, then there ought to be no differential duties, but a uniform duty on
galvanized sheets.

Tue HoNouraBLe Mr. T. A. STEWART: If the Honeurable Mr.
Chari had done me the honour to listen to what Isaid on Saturday, he would
not be under this apprehension. If he had been interested enough to read the
-debates in another place, where his theories were utterly exploded, again he
;Iould not be under this apprehension. The landed price is not the same.

t is Rs. 160.

Ture HoNouraBLE Mr. P. C. D. CHARI: But the Tariff Board says
it is the same in both the cases.

Tue HoNourasLE Mr. T. A. STEWART: As I was saying, Sir, it is
-quite true that the revenue might be improved by such a device, but it would
be improved only at the expense of the poorest cultivator and that is a device,
8ir, which the Government of India were not prepared to adopt.

I will refer to the challenge that was thrown out by the Honeourable the
Commerce Member that it has not en this occasion been shown that the levels
of duties proposed by the Tariff Board were wrong. The Honourable Mr.
Hossain Imam has taken up that challenge and he wishes to prove that in one
instance at least those duties are wrong. Todoso, he has gone back to the
report of 1927. He has discovered that there the Tariff Board said that there
is a selling margin between the price of British tested steel and continental
untested steel and from that he deduces that there must be a difference
in the selling price of British tested stecl and Tatas’ tested steel. I cannot follow
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his Jogical processes, but I am prepared to admit that there is a difference. There
18 a slight prejudice against Tatas which I hope will soon be wiped out. But
I would point out that this has been taken account of and that there has been
an addition to the fair selling price on account of the lag of Tatas’ selling
prices behind import prices. I am referring to paragraph 91.

Tue HoNouraBLe Mr. HOSSAIN IMAM: T will refer the Honourable
Member to paragraph 96. ‘

TrE HoNouraBLE Mr. T. A. STEWART: Excuse me. If you will
refer to paragraph 91 you will find that it deals entirely with the price allowanoe
for the lag between import and realised price. An addition is made to the fair
selling price f. 0. r. Tatanagar in order toallow for that lag. I will refer the
Honourable Meniber to paragraph 91.

Tee HoNoUraBie Mr. HOSSAIN IMAM: And I would refer the’
Honourable Member back to paragraph 96.

Tue HoNourABLE Mr. T. A. STEWART: There remains only the
question of excise. In the course of the debate I have heard more than one
reason adduced for the imposition of an excise duty. I think I do not commit
any financial heresy if I say that there is only one reason for the imposition
of an excise duty and that is, in order to get money. There has been another
discovery regarding excise duties. The discovery is—it is said to be a new
one—that an excise duty, and this duty in particular, places a burden on the
consumer. Well, I should be extremely surprised if it did nét." An excise
duty, in its nature, is 2 tax on consumption, as a revenue customs duty,—not
a protective duty,—is, and though we realise that such a burden<has to be
borne, as I have already said it is only stark necessity that has led us to the
imposition of that duty.

In the course of his speech, the Honourable Mr. Hossain Imam complained
that the Government did not explore other avenues down which revenue
might roll. T am not quite sure that he is correct in saying so, but I should
like to ask him whether he has explored those avenues, and what has been his
success ?

Tae HonouraBLE MRr. HSSAIN IMAM : Export duty on gold, Sir.

Tur HoNouraBLE S1R ALAN PARSONS : I do not know if the Honour-
able Member anticipates that the proceeds of an export duty on gold will be
sufficient to replace annually the recurring revenue we are losing.

Tuae HoNourABLE M, HOSSAIN IMAM : Even last week, Rs. 10 lakhs
worth of gold was sent out on account of the rise in prices.

Taz HoNOURABLE MR. T. A. STEWART : Whatever may have been the
Honourable Member’s explorations, he was not good enough to let me know
his secrets early enough in the debate for me to give any proper answer.

Tue HoNoUrRABLE MR. HOSSAIN IMAM : It has been before the House
for ﬂlf last two years, Sir.

*
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Tee HoNouraBLE Me. T. A. STEWART: Well, I do not think, Sir,
that there is any further point to which I need refer.

With these words, Sir, I again commend this Bill to this Honourable House.
(Applause.)
Tue HoNourasLE THE PRESIDENT : The Question is:

* That the Bill to provide for the modification and contimuance of the  protection
afforded to the iron and steel industry in British India, and to impose an excise duty for:
revenue purposes upon certain steel, as passed by the Legislative Assembly, be taken into
consideration.”

The Motion was adopted.
Tre HonouraBLE THE PRESIDENT : The Question is :
“ That olause 2 stand part of the Bill.”

) TrE HoNouraBLE PaNDIT PRAKASH NARAIN SAPRU  (United Pro-
¥inces Southern : Non-Muhammadan) :  Sir, I rise to move : .

“ That in clause 2 (a), the proviso to the proposed sub-section (£) be omitted. ’

The proviso in question runs thus:

* Provided that the duty leviable on any such article shall in no case be less than the
duty leviable on a like article of British manufacture . .

8ir, I do not propose to make a long speech on this amendment at this late
hour. But I'will just say this. The Honourable Mr. Stewart has said that the
duties are of a differential character, and not of a preferential character, and that
we are wrong in assuming that the duties are of a preferential character. Now,
Sir, my answer to that argument is furnished by this clause. This clause shows
that we are giving a most favoured nation treatment to Great Britain, because
it says “ that the duty leviable on any such article shall in no case be less than
the duty leviable on a like article of British manufacture >.  What is the corres-
ponding advantage that we are going to get for this preferential treatment ?
It is preferential treatment because we are distinguishing herc in this clause
between British manufactures and manufacturcs of other countries. I wish
to ask, Sir, whether there is any such clause in the British Steel Protection Act
and whether we are going to get any corresponding advantage from Great
Britain. Would it be correct to say that we have this clause here because of the
political subordination of the Government of India ? Apparently, that is the
reason for this clause. So far asI have been able to gather, there is no real
advantage that we are going to get for this concession. Sir, this provision
will continue even when economic prices are quoted by continental countries. Is
it, therefore, correct to say that we in this country enjoy any such thing as real
fiscal autonomy ? It is for this reason that I attack this clause, and I will be
obliged if the Honourable mover will explain why it should not be regarded as a
clause giving preference to Great Britain.

4 With these words, Sir, I commend this amendment to the acceptance of
the House.

Tre HoNourasLe Mz, T. A. STEWART : Sir, I rise to oppose this
amendment. In doing so, I am led to ask what the object of the Honourable
Member is in moving this amendment ? Is he under the impression, may I ask,
'that thisis a new proviso that we have suddenly imposed. on our fiscal law ?
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I do not know whether the Honourable gentleman will be 80 .good. aa to inform
me whether that. is so.,

TaE HONOURABLE PANDIT PRAKASH NARAIN SAPRU: I beliewe
it was in 1927 also. o

TrE HoNoUuraBLE MR. T, A. STEWART : The Honourable gentleman's
quite correct.

Tue HoNouraBLE Panpir PRAKASH NARAIN SAPRU : Why should
the discretion of the executive or the Legislature be fettered by this clause ¥

TrE HoNouraBLE MRr. T. A. STEWART: So long as the Honourable
Member makes it quite clear that he realises that this is a provision which has
been in the law from 1927 it simplifies my task. Again, I would ask, what does
he geek to achieve by removing this ? Has it at any time in the past and is it
likely at any time in the future to have auy practical effect ? In view of the
evidence that we have had from the Tariff Boards from 1924 onwards, I think*
the answer to that question is that, whether he removes this or whether he does
not, it will have little pri.ctical effect. Then why remove it ¢ Is he actuat-
ed by uny animosity towards the United Kingdom ?

Tne HonNouraBLE PANDIT PRAKASH NARAIN SAPRU : No, no.

Tue HoNourasik Mr. T. A. STEWART: Then what may I ask him
does he seek to do?

Tag HonourasLE Panorr PRAKASH NARAIN SAPRU : --Why fetter

the discretion of the executive ? e

Tax HoNouraBLe Mr. T. A. STEWART : I shall ask the Honourable
Member that question when he comes to his next amendment. But it appeams
to me that it is entirely ill-advised at the present time'that he should seek
t0 remove what has been on the Statute book for the past seven years and hasin
no way affected adversely India’s interests.

Tne HonourasLe THE PRESIDENT : Amendment moved :

# That in clause 2(a), the proviso to the proposed stb-section (4) be omitted, ™
The Question is : J

*“ That that amendment be made.”

The Motion was negatived.

Tae HoNourasLE THE PRESIDENT : The next amendment is also that
of the Honourable Mr. S8apru. I am not prepared to give my consent to the
moving of this amendment. I think it is a wholly impractical amendment.
Under sub-clause (4) powers are vested in the Governor General to alter any
duty when it has been found ineffective or excessive by notification. This
amendment seeks to establish that when such an order has been passed the
notification should be placed before both Chambers of the Indian Legislatuté,
and if within two months no resolution has been passed and no action taken,—
unless in the meantime it has been approved by a resolution of each Chambez,
it shall cease to have effect. ¥ will put & practioal instance. .Suppose a fort
night after Wednesday when we disperse Government find-it necessary to alébr
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the duty by a notification. Neither of the Chambera sl -be sitting, hut’ the
motioes will have to be put in for two months. The next Council will not
mweet il November and it will be  absolutely impracticable. Even if an
wmendment of this nature is passed it will be difficult to put jt into execution.
Hor these reasons I consider the amendment is not admissible and I am aot
prepared to allow it to be moved.

Tre HoNovraBrE Mr. HOSSAIN IMAM: May I make a statement ?

Trr HoNourABLE THE PRESIDENT : On what ? My ruling has been
given.

T HoNourasLe M. HOSSAIN IMAM :  On behalf of my Party.

Tae Honovrasie 1He PRESIDENT : A ruling by the President is
final. No debate, no explanation, no argumente are allowed.

Tre HonouraBLE MR. HOSSAIN IMAM: Then we. had bet,tex walk
out. It is useless to remain in the House now.
(The Honourable Member and other Membets of his Party left the Chamber. )

Tue HoNovRaBLe THE PRESIDENT : The Question is :

“ That clause 2 stand part of the Bill .

The Motion was adopted.

Clauses 3 to 10 were added to the Bill.

The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tae HoNouraBLE Mr. T. A. STEWART : Sir, I move:
“ That the Bill, as passed by tho Legislative Assembly, be passed. ™
The Motion was adopted.

INDIAN TARIFF BILL.

Tag HoNouraBLE Mr. C. GOVINDAN NAIR (Government of India:
Nominated Official) : Sir, I move:

“ That the Bill to consolidate the law rclating to customs duties, as passed by the
Legislative Assembly, be taken into consideration. ”

The Bill does not introduce any change in the existing laws. The object
of the Bill is twofold. The law relating to customs duties is spread over several
enactments, commencing from the Indian Tariff Act, 1894, passed nearly 40
years ago. In consequence of the numerous amendments introduced by these
enactments the Schedule has lost its shape and the numbering of the items
therein its serial character. The items are also not arranged on a logical or
scientific basis. The object of this Bill is to consolidate these various enact-
ments and to re-classify the various articles on a scientific plan, so that it
may be possible to find out the duty on a particular item without any difficulty
and without recourse to an index.

Sir, I do not want to go into any details with reference to the provisions
the Bill. The body of the Bill reproduces the existing vrovisions which
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require to be retained. The First Schedule classifies the various articles
and items under 21 main sections in accordance with the classification adopted
by the Economic Committee of the League of Nations in the preparation of
a framework of customs nomenclature designed for international use. The
Second Schedule gives the list of enactments which have beén consolidated,
and which as a result of the consolidation have got to be repealed.

Sir, I move.

The Motion was adopted.

The First, Second and Third Schedules were added to the Bill.

Clauses 2 to'13 were added to the Bill.

Clause 1 was added to the Bill. .
The Title and Preamble were added to the Bill.

Tre HoNouraBLE MR. C. GOVINDAN NAIR : S8ir, I move:
“ That the Bill, as passed by the Legislative Assembly, be passed. ™
The Motion was adopted.

The Council then adjourned till Eleven of the Clock on Tuesday, the 4th
September, 1934.
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[nmmblcproﬁtal 4 per cent. duty per ton should be udded to Table X X1, page 51.
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Rails . 8| 113 10| 123 24 80,000 | 1,920,000
Fish-plates .. Ll 17| 11| 10f 16| 24| 3000 72000
Struoturals .. . . 104 | 113 10| 123 19 11,700 | 2,223,000
Bars . .. 98 86 16| 111 18 80,000 | 1,040,000
Plates . .. .. 103 | 114 10 124 21 36,000 735,000
Semis . . .. 57 64 10 74 171 1,10,000 | 1,870,000
Black steel .. .. 126 | 119 16 | 135 9 26,000 226,000
Galvanized sheets . 163 | 160 16| 176 12 80,000 | 1,080,000
Sleepers .. . .. 82 86 10 26 14 15,000 | 210,000
Total N I ] | \ 93,765,000
APPENDIX “B”.
Table of visible profit at 4 per cent. interest, Table XIV, page 43.
IAkhs of
Total . .. .. - .. 199 100
Lakhs of
Ra.
(1) Depreciation . .. 7800
{2) Interest on worhng oapxtsl st 4 per cent, 7-50
(3) Managing Agents’ commission and head office
Total . 93-50 9350
Balance .. .. 106+ 50
{nvisible profit . . . 93:75
Latent profit .. .. .. 12-00
Extra profit .. .. .. 18-00
Total .. .. 22925 per annum
Seven years’ amount .. o x7
Gravp Torarn .. . 1,804-75

(603)
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Sad plight of the Muslims in the Tata Iron and Steel Co., Lid., Jamshedpur.

Non-
Department. Total No. | Muslim. | Muslim, Remarks.
General offics .. %69 554 15
Town engineering 27 »‘ 05 5 | In a city which oiﬁm
. about 30 per oeat.
. S Muslims.
Coke ovens 1,400 1,380 - 70
Coke ovens (Foremen) .. 40 40
' 2038 268 30
Eleotrieal powar | Bogineer .. T4 13 1
plant repair and Clo]fkam t 12 12 .
armature ghop. -. | 40 407}
Modical i 188 18 | 5%/*These five inolude s
. chowkidars and one
dresser :
Ras. 20 per month.
Open hearth (Foremen) .. 20 ‘20 2
Muchine shop and soda plant 820 770 150
~Po. do. (Foremen) 33 29 4
Blaokemith shop 650 550 100 .
Time office 126 109 16
Miin store ve 148 127 16
Construotion <.+ 178 168 7
Do.” * (Foremen) 3 2 1
Repair gang .o eax. s TR - -
Blast furnaces (Foremen) 88 3. 2
Blast furnaces rep&u' Lgnng (Foremen) 23 18 3
Blast furnaces (Clerks) .. 20 20
Technical institute 27 27
Sohools (16) 285 | 206 20.
Dairy Farm . 80 % 5
Pattern shop .. 250 232 18
Duplex plant {Foremen) 46 45 1
Blooming mill (Foremen) 72 68 4
Sheet mill (Foremen) . 464 45 1 | $These 46 men are
drawing from Ra.
100 to Rs. 3,500.
(604 ) &3
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